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LEGISLATIVE ASSEMBLY.
Monday, 2nd April, 1934.

« The Assembly met in the Assembly Chamber of the Council House
“at Eleven of the Clock, Mr, President (The Honourable Sir Shanmukham
Chetty) in the Chair.

MEMBERS SWORN.

Mr, Bertrand James Glancy, C.8.I, C1.E., M.L.A. (Political Secre-
tary); and T
. Mr. Gavarpet Xrishnaswami Seshadri Sarma, M.L.A. (Government
of India: Nominated Official):

STATEMENTS LAIP ON THE TABLE.
The Honourable Sir Harry Haig (Home Member): Sir, I lay on the table
‘a statement giving tbe information promised in reply to Sardar San
Singh’s starred question No. 299 on the 26th Felgruary, 1934. :

-’ .
RECRUITMENT OF SIKHS IN THE GOVERNMENT OF INDIA SECRETARIAT.
*299. (b) One Sikh Assistant is employed in a temporary eapacity:in -the Depart-
ment of Industries and Labour. There are no Sikh Assistants in the oither Depart-
ments mentioned by the Honourable Member. No proportions have been laid down
for» the reeruitment of particalar communities, T
(c) The information asked for is contained in the following statement :

Toemporary Officiating : l Permanent
Department. sppoinrt’:mnts. appointments. | appointmenta.
Army . . . . Ng ‘During the last 5 years' Nil.

two seoond division :
clerks, one of whom .
was a Sikh, officiated :

as assistant on various !
ocoasions, :
Fagilhtivo . . . 1 N Ngd : 6
. i (gnlbd by promo-
Commerce . . . n 12 I 13¢
' [‘Thia figare includes
3 officiating and 8
! . $emporary aproint-
: ments in precedin
columns whirE
were subsequently
. made t.
Industries and Labour 1¢ 11 pa;mwen
i (excluding P. W,
. Branch). ,
R T YHeld by o 8ikh, - .

( 3005 ) A
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(d) The Honourable Member’'s attention is invited to the replies given in this
House to Sirdar Harbans Singh Brar’s question No. 1133, on the 25th March, 1831,
and to parts (e) and (f) of his question No. 443 on the 22ad  February, 1972. Gov-
ernment pay due regard to- the claims of' minority communities ‘including Sikhs when-
ever appointments are made in any Department by direct recruitment to the Assist-
ant’s grade. -

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I lay on the table the information promised in reply to
starred question No. 337 asked by Maulvi Sayyid Murtuza Saheb Baha-
dur on the 8rd March, 1934.

GRIEVANCES OF DECK PASSENGERs ON BRITisH INDIA STEAM NAVIGATION
CoMPANY’S VESSKLS PLYING BETWEEN BOMBAY AND DuURBAN.

*337. (b) No urinal is provided for deck passengers, but there is ample latrine
accommodation on the steamships ‘‘Tairea’” and ‘“‘Takliwa’’, which is required to be
provided under the law. | -

(c) No. Three fresh water taps are provided on each of the above-mentioned
ships for passengers using the upper deck

(d) The Government of India understand that when the vessels call at certain
intermediate ports the upper deck awnings are furled for working cargo, but that
shelter from the weather is available for such of the deck passengers as remain on
board.

(¢) The ‘“Tairea” and the ‘‘Takliwa” are visited by an officer of the Mercantile
Marine Department every time they call at Bombay.

(f) Government are considering whether conditions could be further improved in
some of the directions referred to in the guestion.

The Honourable Sir Frank Noyce (Member for Industries ands Labour):
Bir, T lay on the table the information promised in reply to Mr. D. K.
Lahiri Chaudhury’s starred question No. 280 in the Legislative Assembly
on the 26th February, 1934

PAYMENT MADE TO CERTAIN NAVIGATION COMPANIES FOR CARRIAGE oF MAILS
BETWEEN CERTAIN PORTS.

*280. (a) (i) The total amount of sea transit charges credited to the British Post
Office in respect of parcels sent from India by the Bteamers of the Peninsular and
Oriental Steam Navigation Company during the year 1932-33 was £9,118-8-2.

Mr. G. S. Bajpai (Secretary, Department of Education, Health and
Lands): Sir, I lay on the table the information promised in reply to
supplementary questicns to starred question No. 1310, asked bv Mr. M.
Maswood Ahmad, on the 7th December, 1933, and the information pro-
mised with reference to the replies to questions Nos. 494, 495, 496, and
10 Wos. 533 and 534 asked by the same Member.

ExrorT DuTYy ON RIiCE-

#1310. An account of the research schemes designed to increase the efficiency of
rice production in India is contained in Appendices XV and V' to the proceedings of
the meebings of the Advisory Board of she Imperial Council of -Agricaltural Research,
held in June, 1930, and January, 1831, respectively, which are available in the
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S i ) iglature. Azmnual progress reports on the work: done on these
ﬁm. :iethalsohbgeling printed in the proceedings of the meetings of the Advisory
..Board held in August, 1833 and February, 1834. Copies will be placed in the
“library of the Legislature as soon as they are available. .

2. The @uestion as to the factors which have contributed to the displacement of
Iudian rice in foreign markets has been examined in the annual reports on the work
of the Indian Trade Commissioners in England and Germany during 1930-31 and
'1931-32. They are available in the library of the Legielatute. It may be noted that
"there has been a remarkable increase in the amount of Indian rice exported to the
United Kingdom from 42,635 tons in 1‘931 to 2,74,902 tons in 1933.

1]

ProvisioN oF CHAIRS IN THE OFFicy o THE PROTECTOR OF PrLGRINMS,
“BomBay.
*494. (a) No.
(b) Does net arise.

LATE OPENING OF THE DooRr oF THE PILGRIM SHrp ‘‘JEHANGIR’’.

i+ *485. Presumably the reference is to the door of the shed leading to the wharf.
“If so, the answer is in the negative.

ALLEGED BEATING OF HAJ PILGRIMS BY A EUROPEAN AT BoMBAY.
*496. Enquiries have been made and it has been found that the allegation is

DECKk PASSENGERS oN TEE PILorIM SHrp ‘‘JEHANGIR'’.
*533. 385 deck passengers,

LATRINES IN TRE PiLgrRIM SHIp ‘‘JEHANGIR’’.
*534° 4 latrines with 30 seats.

Mr. G. R. ¥. Tottenham (Army Seccretary): Sir, I lay on the table
.the information promised in reply to- unstarred question No. 328 asked
by Mr. Jog on the 14th December, 1933, the information promised in reply
to unstarred question No. 67, askel by Khan Bahadur Haji Wajihuddin,
‘on the 19th February, 1934, the information prcmised in reply to parts
-(b), (e) and (f} of unstarred question No. 78, asked by Khan Bahadur
Haji Wajihuddin, on the 19th February, 1934, and also the information
promised in reply to unstarred question No. 179, asked by Mr. S. G. Jog,
on the 10th March, 1934.

GRANT OF DIS*ABTLITY PENsION TO CERTAIN PERSONS INVALIDED DURING THE
GREAT WAaR, -

328. (a) Yes.

(6) Because the certificate which was given some 11 years after the death occurred,
-wa8 based on the presumption that the man died of the disability on account of
which he was_invalided from Mesopotamia. ~ There is no evidence to sapport this
Presumption. In fact the evidence available goes to show that the man was invalided
to India from Basra on the 22nd September, 1816, - suffering from Scurvy, while he

A2

|
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was admitted to hospital in India on the 13th January, 1819, for: Pneumonia, 4.,
27 months after lmrsturn from field. service.

 (e), (J) and (e¢). There is no prineiple of the kind referred to. Each case is
decided on its merits,

(f) No. »

(9) Ist part—The decision had nothing to do with the fact that the diseage
happened to be Pneumonia. It was based on the grounds explained in the answer
to part (b)..

2nd part.—Yes,

(R) Tt is not a fact that no death from Pnbumonia has been held to be attributable
to military service. :

Gopimpanlii

DEMOLITION OF ALLEGED ENCROACHMENTS OR UNAUTHORISED CONSTRUC-
TIONS BY THE ExXECUTIVE OFFICER, AMBALA CANTONMENT BOAERD.

67. (a) The answer is in the affirmative.
(b) Only in emergent cases.

(c) There has been no disregard of the law or of the instructions issued by the
Northern Command. :

NOTICES SERVED UNDER CERTAIN SECTIONS OF THE CANTONMENTS ACT BY THE
Execyrive OFFICERS.

73. (b) The answer is in the negative. The Ambala Cantonment Board pasced
a resolntion authorising the Executive Officer to demolish all ercroachments. This
resolution was obviously not in accordance with the provisions of the Cantonments
Act and it was vetoed by the General Officer Commanding-in-Chief, Northern Com-

mand.
(¢) and (f). Section 25 of the Cantonments Act is intended to be nsed in emer-
gent cases and Government have no reason to believe that it has been used incorrectly-
They do not propose to take any action in the matter.

DisaBILITY PENSION TO MILITARY EMPLOYEES INVALIDED DURING TiHE GREAT
Wax.

179. () No instructions have been issned to the Pension Controller to act in the
manuer stated, nor have Government any reason to believe that he is acting in that
manner on his own initiative. In the particular case referred to in part (a) of t:e
Honourable Member’s aquestion, No, 327 dated the 14th December, 1933, Govern-
ment have already discharged the onus resting on them under recommendation No.
XII by bringing the man before.a medical board and proving that he is physically
sound and suffering from no diesbility whatsoever. A. discharge on ““medical grounds”
ar recorded in discharge certificates would not neceesarily imply or prove that the
cause of discharge was a disability contractad on and or attributable to field service.

() The Honourable Member is apparently referring to the category of cases where
medical boards, held to adjudicate on clsims to pension, have found the individrals
concerned to be suffering from no disability whatever. If a man is suffering from

no disability, no disability pension is admissible, and the question of making any adverse
presumption does not arise.

(c) In the absence of any evidence whatever, not necessarily from Government
records only, obvicwsly recommendation No XIII cannot apply. Government mast
protect themselves against exploitation and cannet grant a pension for the mere ask-
ing. From the cases so far deal, with by thém they are satisfied that reasonmable
-evidence can usually be produced in cases held to be bond fide ones.
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Mr, P. R. Rau (Uinancial Commissioner, Railways): 8ir, T lay on the
table the information promised in reply to starred question No. 161, asked
by Dr. Ziauddin Ahmad, on the 19th February, 1934, and also the inform-
ation promised in reply tc starred questions Nos. 402 and 404, asked by
Lala Rameshwar Prasad Bagla, on the 7th March, 1934.

CIRCULAR ABOUT THE SIcK REPORT OF THE TRAVELLING TICKET EXAMINERS.

*161. (a) A copy of the circular referred to has been forwarded to the Railway Board
by the Aigent, East Indian Railway, who reports that the intention of the circular was to
warn stafl to report sick immediately they are taken ill and not to wait till they were
warnea for duty.

(6) No.

(¢) The circular was issued on the responsibility and over the signature of the
Assistant Superintendent, Staff.

Gyne——

WORKING OF STAFF IN THE CRACKED Heap OrFrFicE BuiLpIxg AT
JAMALPCUR.

*402. The reply to the first part of the Question is in the affirmative, but the
Agent of the East Indian Railway has reported that the building has been u:ed cmly
after it had been thoroughly examined by responsible officers’ of the ineeri
Department and reported on as being quite safe. I am informed that no earthquake
tremors have been noticed at Jamalpur for a considerable time,

WATER CONNECTIONS AND LIGHTS GIVEN TO TRE TEMPORARY COLONIES OF
WORKERS AT JAMALPUR.

*304. The reply to the first part of the Question is in the affirmative, and the
second part does not therefore arise.

ELECTION OF THE STANDING COMMITTEE ON EMIGRATION.

Mr. G. 8. Bajpal (Secretary, Drpartment of Education, Health and
Lards): Sir, I beg to move: |
““That this Assembly do proceed to elect in such manner, as the Honourable the

President inay direct, eight non-official Members to sit on the Standing Committee
an Emigration.’”

Mr. Pregident (Tha Honourable Sir Shanmukham Chetty): Motion
moved: )

“That this Assembly do proceed to elect in such manner, as the Honourable the
President may direct, eight non-official Members sit on the Standing Committee

on‘Emigration."”
The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty): I may
inform Honourable Members that for the purpose of election uf members
to the Standing Committee on Emigration, the Assembly Office will be
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'[Mr. President.] |

cpen to receive nominations upto 12 Noon on Saturday, the 7th April,
and that the election, if necessary, will, as usual, be held in the Secre-
tary’s Room on Tuesday, the 10th April, 1934. The election will be
conaucted in accordance with the principle of proportional representation
by means of the single transferable vote.

THE INDIAN TARIFF (TEXTILE PROTECTION) AMENDMENT
BILI..

PRESENTATION OF THE REPORT 0% THE SELECT COMMITTEE.
The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
wsys): Sir, I beg to present the report of the Select Commitive on the
Bill further to amend the Indian Tariff Act, 1894, for certain purposes.

THE SUGAR (EXCISE DUTY) BILL.

Mr, President (The Honourable Sir Shanmukham Chetty): The House
will now resurae consideration of the motion* moved by the Honourable
8ir George Schuster on the 29th March, 1934, and the amendmentt moved
thereon by Mr. M. Maswood Ahmad.

Lala Hari Raj Swarup (United Provinces: Landholders): Sir, I stand
here to oppcse the Bill, the comsideration of which has been moved by
the Honourable Sir George Schuster. Sir George Schuster, in his speech
in making his motion for reference to Select Committee, referred to the
propaganda carried on in the press and on the platform against the pro-
posed excise duty. In the course of his speech, he also said that his desire
to fight had been immensely increased by the propaganda that was carried
on. He also referred to the large number of telegrams received by him
as well as to the representations submitted to him by the industry. So
far as the representations from the industry are concermed, I do not find ~
that there is anything in them to excite his desire to fight, and, before
doing 8o, he should know against what he is fighting. He is fighting against
an industry which was granted protection by this House only two years
ago. The industry has hardly had time to organise itself, and Sir George
Schuster has shown his desire to fight against this infant industry.

*“That the Bill to provide for the imposition and collection of an excise duty onm
sugar be referred to a Select Committee conristing of Diwan Bahadur A. Ramaswami
Mudaliar, Mr. 8. C. Mitra, Mr Muhammad Azhar Ali, Seth Haji Abdoola Haroon,
Lala Hari ‘Raj Swarup, Mr. Jagan Nath Aggarwal, Mr. Bhuput Sing, Lala
Rameshwar Prasad Bagla, Mr. R. 8 Sarma, Mr. A, Das, Bhai Parma Nénd, M}‘-‘
C. S. Ranga Iyer, Mr. F. E. James, Mr G. Morgan, Nawab Maior Malik Talib
Mehdi Khan, Sirdar Nihal Singh, Major Nawab Ahmad Nawaz Khin, Mr. G. B.
Bajpai, Mr. G. 8. Hardy, and the Mover, with instructions to report within seven days,
and that the number of members whose presence shall be necessary to comstitute a
meeting of the Committee shall be five.”

+“That the Bill be circulated for the purpose of eliciting opinion thereon by the
1st of August, 1934.”’
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Sir, in the course of his speech he cleverly avoided making any refer-
ence to the Resolutions unanimously passed by practically all the Provin-
cial Legislative Councils. These Resolutions, Sir, cannot be said to have
been invoked by any party feeling or by any persons interested :n the
manufacture of sugar. These Councils, 8ir, as you know, consist of re-
presentatives of growers, of consumers, of landlords, tenants, industry and
commerce, and these Councils have unanimously passed Kesolutions con-
demning this excise duty as opposed to the interests of the grower, the
consumer and the producer. 1 thought that at least these Resolutions of
the Provincial Councils would teach some moderation to my Honourable
friend, Sir George Schuster, because he delivered to us such a strong
sermon on the ethics of moderation on Thursday last. Is it any immodera-
tion on our part to come to this House and say that we only want what
was promised to us by this House? We do not want anything more, and
I will refer to this in a later part of my speech. It is, Sir, rather
immoderation on the part of Sir George Schuster as he desires to fight
against an infant industry.

Sir George Schuster delivered two speeches on this measure, one while
introducing the Budget and the other while making the motion for reter-
ence of the Bill to Select Committee. If one goes carefully through his
speeches, one hardly finds any facts and figures to show that sugar manu-
facturers are making the so-called 100 per cent, 200 per cent or 400 per
vent profit. He based his arguments merely on hearsay evidence of persons
like Mr. Mody, who may be an expert on textiles, who muy be an expert
on diversion of trade from Bombay to Kathiawar, but who certainly cannot
be an expert on sugar. Sir, when Mr. Mody told Sir George Schuster that
his share of the Belapur Sugar Factory at one time fetched only two rupees
and that it now stands at Rs. 186, Mr. Mody should also have told him
in the same breath that the Belapur Sugar Factory was established about
16 or 17 years ago with a capital of about 40 lakhs. For the first 10 or
12 years, the Company did not pay a single pie of dividend to the share-
holders, with the resul that half of its capital had to be written off, and
no wonder that the value of the shares went down to Rs. 2. For the first
12 years, the shareholders did not get any dividend, and it was only during
the last five or six years that they got a dividend of 15, 20 or 30 per cent,
with the result that the value of a share now stands at Rs. 186. Sir
George Schuster was clever enough to select only a few other cases like
the Cawnpore, Champaran and Samastipur Factories. He chose the pick
of the industry. These factories are old factories established about 10 or
12 years ago. My Honourable friend here reminds me that the Cawnpore
factory was established 25 years ago. But I challenge Sir George Schuster
to tell me the name of a single factory even from the list of old factories
whicih has made 100 per cent. profits. Sir. when old factories cannot make

more than 25 per cent profits, how it is poseible for new factories to earn
even ten per cent promised to them ?

The Honourable Sir George Schuster (Finance Member): I never sug-
gested for s moment that any factory had made 200 or 100 per cent profit,
I talked abont 800 per cent appreciation in the value of the shares.

_ Lala Harl Ra] Swarup: Sir, when he talks of appreciation in shares,
?u- George also asks us to be content to allow the value of shares to fall to
00 per cent or s0. But how caa this depreciaticn in the value of shares
be brought about unless these factories begin to run at a loss? As a
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- [Liala Hari Rej Swarup.]

matter of f: . some factories are already experiencing depreciation iu-
the value of “:aresi# In a night the value has come down from 880 to
250, and instances cen be multiplied. The real test for finding out whether
the industry is making 30 or 50 or 100 per cent profit is not to quote
the shares from the share market or to quote hearsay evidence which are
always misleading, but to tell this House how much it costs to produ:e
a maund of sugar and how much we recoverin price for a maund of sugar.
I will now, with your permission, Sir, proceed to inform this House how
much it coste us to produce a maund of sugar. The Tarif Board, n
paragraph 04 of its report, compares the price of sugar that should prevail
in the beginning of the protective period and in the end. At the end,
they say that the cost of production, excluding the price of cane, should
be Rs. 2-7-6 per maund. In this Rs. 2-7-6 per maund, they have not
included anything for depreciation or interest on working capital or protit
which they calculate to be reasonable at ten per cent, and, on account of
these three heads, they put down Rs. 1-11-8 per maund. Their estimate
of the cost of production is further corroborated by a statement of the
Sugar Technologist to the Government of India in his monegraph ou
the ““‘Open Pan System and White Sugar Industry’’, in which he says that
the cost of manufacture is about Rs. 2-9-0. To this Rs. 2-9-0 we have to
add the cost of cane which, on the average, is six annas a maund, and
12 maunds of cane make one maund of sugar, that is, Rs. 4-8-0. There-
fore, Rs. 4-8-0 plus Rs. 2-8-0 comes to Rs. 7-1-0. What is the price of
sugar that we are realising at this time? The prices in India are governed
by the prices prevailing in the central tract, that is, the Gorakpur district

In the Gorakhpur district, the price of sugar is on the average Rs. 7-12-0
per maund. My friends can naturally put the question, could you not
transfer the difference to the consumer? It is not possible for us to do
80. The price of sugar ex-factory is controlled by the price that we are
able to realise in distant markets like Madras, Bombay and Karachi, and
it is necessary for us to do so in order to clear our stocks, because
we are producing almost all our requirements. In Madras, Bombay and
Karachi, the price today of Java sugar is in the neighbourhood of
Rs. 10-2-0 per maund. Out of this Rs. 10-2-0 per maund, a freight of
Rs. 1-8-0 on an average has to be deducted. and six to eight annas per
maund goes on account of the difference in quality. Therefore, the maxi-
mum price that you can realise for No. 1 sugar is eight rupees per maund.
If to this we add the price of No. 2 sugar, the averace barely comes to
about Rs. 7-12-0 per maund. What is the result? The cost of produe-
tion is about seven rupees, and the price that we are able to realise i8
Rs. 7-12-0. We are thus left only with 12 annas to one rupee per maund
to cover profit, depreciation and interest charges.

An Honourable Member: What about income-tax?

Lala Hari Raj Swarup: Income-tax iz at the top of that. This is
the present position. What will be the position when this excise duty of
‘Bs. 1-5-0 per maund is imvosed? It means that, instead of a credit
account, we shall have a debit account.

Sir George Schuster, in his speech on Thursday, said that he was nobt
committing sny breach of faith. The industry as a whole feels that the
Government have committed a breach of faith and are asking the House to
side with it in committing that breach of faith.
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Mr. N. M, Joshi (Nominated Non-Official): Hew is-it & breach of
faith ? tof )
Lala Hari Raj Swarup: Firstly, the breach of faitl casiiu-ts in the fact
that you are not going to allow us even to realise what was promised to u°
by the Tarif Board and by this Honeurable House when you passed the
Sugar Protection Bill. As I have told you just now, if this excise duty i=
levied, we will not make any profit, nothing to say of provision for deprs-
ciation and interest charges. The Tariff Board, as I ‘have told you, Sir,
in paragraph 64 of its report, says that Rs. 1-11-8 per maund must be
left free to the sugar manufacturer to cover depreciation, interest charges
and profit of 10 per cent. Secondly, this Bill creates new circumstancas
which were never contemplated in the Sugar Industry (Protection) Act,
that is, it creates circumstances which will increase interna]l competition
and it will not allow us to realise the prices that were supposed by the
Tariff Board we could realise. I know that when I male a reference to
this question, I am entering a thorny field, that is, that this Bill creates
a distinction between the small producer and the large producer. It is
.good that Sir George Schuster has promised to go carefully into this
" question in the Select Committer. I will only make one point in this
connection, and it is this. Tt is not the desire of the industry or of the
big factory ownmer to kill the small manufacturer. But what I ask is
this that you should not create conditions which will wipe out the big
factory out of existence, because, if you do 8o, you will not only waste
20 crores of rupees invested in this industry, but you will also not make
vour country self-sufficient at any time. Sir, Sir George Schuster’s defence
in this connection is that he gave a warning last year. Sir, that warning
was too late, the factories that are working now have been ordered before
that warning.
Sir George Sclwster, in his speech on Thursday. said that, in spite of
so much burden to the country, what is it that the consumer is getting.
. Sir, this duty of Rs. 7-4-0 per cwt. was imposed in 1931 only for a purely
revenue purpose. It was increased to Rs. 9-1-0 per cwt. in 1931.——that
too for revenue purposes. At that time, the consumer had to pay Rs. 11
per maund of sugar landed in the port. What would have been the con-
dition today? Had not this Protection Bill been passed, the consumer
would have been getiing sugar at the same price at which he used to get
in 1931, and had the Protection Bill not been passed, Sir George Schuster
w.ould not have any compunction for the consumer and he would have in
his anxiety to find money gona on increasing the import duties on
sugar, with the result that the consumer would have suffered still further
[ will give some figures from the book of Mr. M. P. Gandhi. who ha
written a wonderful book on sugar, in order o thow \'vhat ben‘eﬁt-s have
accrued to the consumers under the protectionist scheme. My figures are
based on an average consumption of 600,000 toms of sugar per vefru Java
sugar sells at present at Rs. 10-2-0 per maund, that is, had we beén usi
all the Java sugar, we would have had to pay tedsy Rs 18,02,25 001(1)g
According to -the Tariff Board’s recommendation, sugs : 1 "have sold
today t Re oy ion,  sugar would have sold
y a . 8-18-1 per maund, that ‘is, we should h i
Rs. 15,90,46.875 ) U1, . ~ have paid
» 20, per year, and what ig it asctually thet the eonsumer pa
today. He pays at the rate of Rs. 7-12.0 per maund which bout
*Res. 14,17,50,000. It is clear that the indu o abogt
with o stry today is supplving India
sugar at Rs. 3,84,75,000 below the present J, ic .
Rs. 1,72,06,000 below th fee rocon byt it o
. © average price recommended by the Tariff Board.
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Mr. President, Sir George Schuster further said, how long is- this
country going te bear such burdens in order to foster these industries ?
I will remind my Honourable friend that India is still behind many other
countries which are taking whatever steps they can in order to make them-
selves self-sufficient in their needs of sugar. Mr. M. P. Gandbi, in his
admirable book on Indian Sugar, Past, Present and Future, gives in Table
No. 3 the duties that are in force in the various countries of the world
at the present time. In Germany, the duty is Rs. 15-15-0 per cwt. In
France, it is Rs. 14-4-0 per cwt., and, in the United Kingdom, it is
Rs. 7-12-4 per cwt., and, in Australia, there is a complete embargo. In
this connection, it is noteworthy to see that in Great Britain, in addition
to this import duty of 7-4-0 per cwt., the Government of England has
given bounty to the tune of 373 million pounds to be given to the industry
during the course of ten years. In the case of India, Sir George Schuster
is sorry to have lost ten crores . .

The Honourable Sir George Schuster: Per annum.

Lala Hari Raj Swarup: Yes. Other countries have also imposed
tariff duties and lose large amounts every year. - -

Now, he says in his speech, that the greater part goes, of course, to
pay for the lesser. efficiency of production in India as compared with Java
and the balance goes in profits to those who have invested in the sugar
companies. This is a highly unjust charge against the industry. He should
know that, out of this 10 crores, more than 6} crores goes to the grower,
and 1 hope that my friend, Sir George Schuster, is not unaware of the
fact that, had this Protection Bill not been passed and so many factories
had not been put up, the agrarian trcuble in the U. P. would have assumed
such a dangerous stage that it would have been difficult to control it.
Out of the remaining three crores and a half, a considerable part goes to
the labourers, the railway and the Posts and Telegraphs, and much less
than ten per cent promised by the Tariff Board is left to the industries
concerned. He has made this charge of inefficiency which I cannot allow
to go unchallenged. In this connection, I will refer only to the figures
and the conclusions arrived at by the experts of my rriend, Sir George
Schuster, because, our own figures may be taken as mislcdding. In his
review of the sugar industry of India published in the Trade Journal of
2nd November, 1933, Mr. Srivastava, in Table No. 13, says this; but.
before I read it, I should like to inform the House as to how you should
judge the efficiency of a sugar factory. The main test is, how much sugar
you are able to recover out of cane. On that depends the efficiency of the
sugar factory. In India, in 1923-24, the efficiency was 7-45 per cent of
cane. In 1924-25, it was 7.79, in 1925-28, it was 848, in 1926-27, it
was 847, and so on; it went on increasing, when, in 1932-33, it wont up
to 866. As against this, the reeoverv’ of Java was 11°44 in 1923-24 and
11-92 in 1931-832. My Honourable friend, the Finance Member, will pro-
bably in his concluding speech say: ‘“Well, you are stili three per cent
down that of Java’’—but the difference consists in two facts; one, that
the sucrose in our cane is about 2} per cent lowcr than in Java, and in
places where the sucrose in cane is the same as in Java, we are behind
Java only by half per cent, as in Bombay. In places like Bihar and
Orissa and United Provinees, where the available sugar in cane is hardly
11 to 12 per cent as against 14 to 15 per cent in Java, it is necessary
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that the recovery in sugar should be lower by two or three per cent.
Secondly, in this short space of two years, you cannot expect us to get
that experience and trained labour as is available in Java. Bugar-making,
8ir, is a highly technical industry and it should be rather to our credit
that we have maintained this efficiency or rather increased the efficiency
in spite of these difficulties. Mr. Srivastava also asknowledges this fact:

‘“When expansion is rapid, conditions are generally unstable and efficiency suffers
and this is what has taken place to a certain exten. in the present instance. But it
is a matter for some satisfaction to those concerned with the technical aspects of the
present development that even in the first year of their operation the new plants
have shown results which on the avirage are not inferior to those of factories estab-

lished for several years.”

Sir, there is also another charge made against this industry to which my
friend, Mr. Maswood Ahmad, also referred the other day; that is, the price
of cane paid by these factories. 8ir, as I have said in an earlier part of my
speech, we are paying on an average six annas & maund for cane; and this
was the price that was calculated by the Tariff Board to be payable to the
grower when sugar could sell at Rs. 7-12-0 per maund. Sir, though we are
not realising anything for mollasses, we have not allowed the price of cane
to go below six annas per maund. Sir, there ig a further proof that we
are paying a reasonable price in the fact that in areas where there are
factories operating within a radius of four or five miles, we do not find a
single gur factory working,—that is, the growers do not convert their cane
into gur; and why do not they do that? Because they find it profitable to
gell their cane to the factories. Sir, the price of six annas paid to the
grower is four times more than what he can make out by converting it into
gur. In this connecfion, I would like to quote from the proceedings of the
Sugar Conference held at Simla on the 10th, 11th and 12th July, 1933,
The Honourable Mr. A. H. Lloyd, interrupting Mr. H. C. Prior, put the
following question to him:

I should like to ask one question. Will the Revenue Secretary from Bihar and
Orissa kindly say from his experience in his own Province if he is prepared to bear

out the $tatement made by a very recent speaker that sugar-cane sold in the factories
fetches three times the price that it gets where there are no factories "

Mr. Prior replied :

_““Condisions in Bihar vary between North Bihar and South Bihar, In North
Bihar, a very great majority of the cane is sold to white sugar factories. In South
Bihar, a very small amount of cane is sold to white sngar factories. The average
price of gur made from the cane in South Bihar was Rs. two a maund and that I
think represents about 14 annas per maund of cane.”

Just compare this with the six annas that the factories ar.e paying.

The Honourable Sir George Schuster, in his Budget speech, mentioning
one of the reasons for bringing in this excise duty, said that ‘‘we also want
to protect the interests of the grower’’.  Sir, I do not understand how he is
going to protect the interests of the grower by this Excise Duty Bill. I
can unflersta_rxd that the fixing of & minimum price for cane under 3 separate
Bill might give some advantage to the grower, but the Sugar Excise Duty
Bill is definitely opposed to the interests of the grower. Sir, it will affect
him in three ways. By the imposition of the excise, our crushing season
will be shortened, because the margin to which we work will be narrowed
d.owp by one rupee, with the result that we shall start later and close
.earlier; that is, as for instance, in Meerut we start at pregsent in the begin.
Ing of November and Ro on to the first week of April. The result of this
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will be that we shall not be able to commence till about the middle of
December, and we will have to close earlier. 8ir, doring this time the
grower will suffer and he will perforce have to convert his cane into gur,
the price of which will be further reduced. Secondly, this Bill seeks to
impose a duty on those factories also which make sugar from gur, that is,
factories which refine gur; and, therefore, with this duty, these factories
will close down, with the result that the demand for gur will be reduced,
and it will bring about a further depression in the price of gur. Thirdly,
though a minimum price for cane is going to be fixed, I understand that
it is not going to be an arbitrary fixation of price; it is bound to have some
relation to the cost of production of white sugar in the factories, and that,
with this one rupee a maund of excise, the cost of production will be
increased by one rupee. Part of this excise is bound to be transferred to
the grower and in that he will get a lesser price for his cane. Mr. President,
from all this you will be able to see that this Bill is against the interests
of the grower, the consumer and the producer, and so I will request this
House not to allow this Bill even to go to the Select Committee. But if
this House does not feel convinced and is of opinion that this Bill should
be referred to the Select Committee, then, Mr. President, *there are various
points which will have to be very carefully considered in the Select Com-
mittee. The points for consideration are whether the duration of the Act
should be permanent or for a year; whether the duty should apply only to
large factories or to small factories as well; whether the duty should apply
to all kinds of sugar as proposed or only to cane sugar factories and gut
refineries being exempted; whether the duty should epply to stocks pro-
duced before the.1st of April, but issued later as now proposed, or they should
be exempted ; whether the factories started this vear and the last year which
had no time to consolidate their position should be exempted; whetber
the provisions regarding factories established in the States are correct or
require re-modelling on the lines of provisions contained in the Matches
(Excise Duty) Bill ; whether the penal provisions should be re-modelled and
whether the rate of duty is excessive and, if so, should the same he reduced
to half or-to a quarter; and, last. but not least, whether the import duty,
as at present, is sufficient or should be increased. and, if so, to what
amount?

Mr. President, I will not dwell at length upon all these points, but I
will only refer to one point. I will ask my Honourable friend, Sir George
Schuster, to tell me how he has calculated his figure of 1,47 lakhs that he
wants from this industry and how much production he has calculated to
arrive at this figure? Making backward calculation, the total produce on
which he has calculated this duty of 1,47 lakhs, is 560 thousand tons, but
T have authorities from which I shall show vou just now who say that the
moduce of sugar from factories, which are proposed to be brought under the
Bill, will be 910 thousand tons, that is to sav, a little less than double the
quantitv that he has taken into consideration. Again, referring to the
Sugar Technologist to the Imnerial Council of Agricultural Research, Mr.
Brivasatava. in his review, published in the Trade Journal of 2nd November,
1938, said that the average working davs in a factory in the whole of India
for 1982-33 were 188 per factorv and their average extraction of sngar was
8'6 per 100 maunds of cane. Their average crushing canacity was 440 tons
per dav. In the book of Mr. Gandhi, the number of factories has been
éalculated at 145 this vear and there might be six or seven factories next
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year. If we divide and multiply these figures, we find that only from cane
sugar the quantity will be about 784 thousand tons or even more. If to
this we add one-fourth of the sugar as refined in the refineries, thg total
will come to about 910 thousand tons. If,.by an amendment of this Bill,
‘some of the small sugar factories are also included, another 260 'thousand
tons will be included in this duty, and the duty can safely be réduced to
gne-quarter, leaving, at the same time, Rs. 1,47 lakhs to my friend, Sir
George Schuster. '

Sir, there has been so much talk about excessive profits. I ha\{e the
‘authority of the sugar manufacturers to state in this House that if the
Government and this House feel that we are still making very excessive
‘profits, then give us only that which was promised to us by the Tariff Board
‘and this House, and take away the rest in any form you like, but do not
incrense our cost of production, thereby making us close our doors. Tax
profits by all means, but do not for a 1noment tax mass prod_ucti’on.

" ' Mr. G. Morgan (Bengal: European): Mr. President. T oppose the
amendment for the reason that I cannot see that any beneficial result
could be obtained from the circulation of this Bill. The Honourable the
Finance Member has already told us what he remarked last year in
-warning the sugar industry as to what was likely to happen.

i Now, the Honourable the Finance Member has made three points of
charges made against him, (1) breach of faith, (2) hardships caused to
.shareholders, and (3) that the duty was a fatal blow to the infant industry.
Now, Sir, the breach of faith, as far as my information goes, is not the
imposition of an excise duty as such, but the breach of faith complained of
18 that the khandsar sugar is exempt from the excise;, and, further, that,
.on the figures of the present day position, the duty of Rs. 1-5-0 is excessive.
My Honourable friend, Mr. Hari Raj Swarup, has already given you all the
figures in that connection. We make the difference by which sugar excise
will work out at Rs. 0-15-4 per maund. We reckon that the difference of
the excise duty should be between seven and eight annas per maund, so
that the Honourable the Finance Member may rest assured that the breach
-of faith does not refer to the mere fact of his having brought forward a Bill
‘for the imposition of excise. It is the details of the Bill that do not bring
out, in our opimion, the full benefit of the protection which the Honourable
the Finance Member considers the industry is entitied to.

Now, Sir, with regard to the hardships to shareholders. I do not know
exactly how the shareholders have been putting it to him in the multifarious
telegrams that he has received and on what grounds they have put it, but
the way-in which the Honourable the Finance Member put it to the House
is- rather misleading. Now, Sir, with regard to that wonderful transaction
of Bglapur shares, I think more details should have been given as to the
position of that Company, before that statement was made on the floor of
the House. T have the position of the Company here before me, and up
to 1930 there were no dividends declared at all. In 1981, # was six per
cent, and, in 1932, it was 12 per cent. buc the capital was written down,
that is, the 100 rupees shares were written down to Rs. 50, so that half the
capital was completely wiped out, and now it is certainly in a good position
as it stands at present. That is to say. the shareholders have lost half their
money. so that, if they get a dividend of 20 per cent on their shares, this
wtually. amounts to only 10 per cent on the original capital. That comnany
was registered in 1919. Now. Sir, with regard to the other factories which
the Honourable the Finance Member quoted, Ryam and Samastipur, Ryam
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was registered in 1913 and Samastipur in 1919. I have got figures which
‘go back to 1923 and Ryam paid ten per cent in 1924 and nothing more at
‘all till 1930, and then it paid 20 per cent. But I would draw your atten-
tion to the faet that the capital of the Company, although it has approxi-
mately 655 tons crushing capacity, is only 7% lakhs, the average capital for
‘a factory of that description is between 18 and 20 lakhs. so that, there,
again, the shareholders get the benefit of the small capital.

The Honourable Sir George Schuster: My Honourable friend is missing
the point of my argument. My argument was simply based on the enor-
mous improvement which had occurred in the value of the shares since the
policy of protection was introduced and also the fact that, since the excise
duty policy was proposed, those shares have not fallen precipitately in value.
These are my arguments.

Mr. G. Morgan: We know that it is so. I know all the shares had been
going up und down. I will explain that a little later when I come to it.
I understood from what the Honourable the Finance Member said, that
they wanted, to stop this sort of speculation, but I submit that this sort of
speculation is not stopped by putting an excise duty or a duty of any
description on the industries. That is not the method by which it should
be stopped. In other countries, they are trying to stop this excessive, and
most unfortunate gambling we may call it, by such things as the Securities
Act and the suggested new Stock Exchange rules in America. With regard
to what the Honcurable Member said, when he interrupted me just now,
namely, that the values of the shares rose, I have prepared a note and I
find that the values rose as.a result of protection in anticipation of higher
dividends. The dividends did not improve very appreciably, though these
Companies made larger profits—I am referring to the other group, not the
Belapur Company. When the warning of last year came, all the share
values went down and again fell when the results of the year, ended June,
1933, were lower than was anticipated. Then, there was a fear of the
removal of the surcharge and that made the people nervous again, and, on
the top of that, there was the earthquake which made people wonder
whether they were going to get any dividends at all. But when the fear of
the removal of the surcharge was removed, the imposition of the excise duty
counterbalanced that and the shares remained more or less at the same
figure.

With regard to the third point that the duty was a fatal blow to the
infant industry, that is perhaps rather strongly worded by whoever put it up
before the Honourable the Finance Member. But we hold that the excise
duty, as proposed to be imposed under the Bill, is higher than it should be
and the details of the Bill make it such that the infant industry, that is
the sugar factory producers, will certainly be hit. I do not say it will be a
fatal blow, because some factories will certainly be able to carry on, but it
will be an nnfortunate blow.

Then, with regard to the amount of excise duty which the Honourable
the Finanre Member expects to get amounting to one crore and forty-seven
lakhs. In his Budget speech, the Honourable Member was budgetting for,
I think T am right in saying, two crores of import duty for 1934-35. I
would now suggest to the Honourable the Finance Member that he might
with safety double that amount. I do not see anv reason for such a
change, it is not safe to prophesy, but I think it is almost a safe thing to
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sav that the imports for 1934-35 will not be less to any extent than the
imports of 1933-34 which were 247 thousand tons. 1 have made calcula-
tions whicl show that it is more than likely we shall get about 225,000
tons in 1984-85. The Honourable the Finance Member has reckoned it at
110,600 tons. In that case, the duty would be double, thaf is to say, we
should get from the import duty four crores instead of the budgetted
amount of two crores. Then, again, the Honourable the Finance Member
may say: “‘It is all very well talking like that, but can you guarantee it?"’
If you guarantee that I will be able to get four crores, . . . . .

The Honourable Sir George Schuster: I should not accept the Honourable
Member’s guarantee.

Mr. G. Morgan: I should get two signatures under the Reserve Bank
Bill, I do not think any one will take a single signature nowadays. But,
with the imposition of the excise duty, whatever it may be, I see mno
reason why the imports of this year, 1934-35, should be any less than the
impcrts of last year, merely because the figures show a greater production
in India. I do not say that that is actually going to happen and I feel
inclined to suggest to the Honourable the Finance Member that he takes
his figures of 110,000 tons and two crores as being on the low side which
perhars is a safe thing to do from a financial point of view. ,

Coming to the question of khandsari, everybody has in his hand books,
pamphlets and papers showing the production of khandsari, the quantity
of sugar got from cane, and so on, but there is a misapprehension about
the khandsari production. The sugar which the khandssri makes is from
rab and there may be some isolated instances in which a khandsari pro-
ducer works right through from the cane to the sugar, but that is not
universal. The khandsari buys the rab and manufactures it into sugar,
mostly nowadays by centrifugal methods and if the khandsari 1s exempt
and a duty of Rs. 1-5-0 per cwt. is imposed on the factories, there is not
the slightest doubt that the khandsari will be a great menace to the
factories as far as the possibility of making a profit on their working is
concerned. The khandsari, as this House has noticed from the Honour-
able Member’s speech, uses practically at present the same amount of cane
‘a8 the factories, that is, about five million tons. The two together use
roughly about ten million tons out of a crop of 48} million tons.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
12 Nooy. Madan Rural): May I ask the Honourable Member a question?
What is the percentage of sugar juice which a khandsari draws,

and what is the percentage that the factory draws?

th Irb G. Morgan: The khandsari draws about 50 per cent sugar out of
e rab.

Seth Haji Abdoola Haroon (Sind: Muhammadan Rural): And the
khandsaris do not crush the cane, they purchase rab from the cultivator.

M{. @. Morgan: That is what I said. The agriculturist crushes the
cane in certain primitive methods and makes gur and rab. Gur is 8 more
reﬁne.d process than rab, and it is eaten in India. Rab is a lower grade
and is sold to people who make sugar by the khandsari process.
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- Now, Sw; taking 600,000 tons as the production of the sugsr factories,
“we reckon that the khandsari manufacturer at the present moment pro-
‘duces800,000, tons, which is a third of the total production of sugar, vis.,
900,00 tons, as my Honourable friend, Mr. Swarup, mentioned. And the
‘producer of khandsari sugar is not an agriculturist as such. He is a
_producer of sugar, but, of course, he has to get his raw material from
the agriculturist. Now, as I have said. freedom from excise will certainly
make the khandsari producer a meriave to the sugar factories; and if
Honourable Members will refer to the proceedings of the 6th meeting of
‘the Sugar Committee held at Coimbabére in November, they will see that
the question of these units for khandsari production was discussed in item
138 of the proceedings and evervthing possible is being done to increase the
‘ise of these small units and centrifugals. Mr. R. D. Agar¥ala has pub-
lished a book recently and I wish, Sir, with your permission, to make it
‘shert quotation from his work: ER =

“The introduction of cheap electricity and the use of power-driven machinery
will further increase the number of rab-making and khandsari sugar factories in the
fural area.” _ . :

It there is no objection to the increase of rab making, there is none to
khandsari making sugar if the. actual sucar producer is also made to pay
hic gharc of the excise duty. If he produces sugar 90 per cent, then he
ought to pay just the same as the factories. Some of the papers which
have come into our hands say that gur, rab and palmyra should be
exemvted. Rab, of course. we know is used bv the khandsari, and I want
to bring the Khandsari mto this. Gur is used by the sugar refineries, and,
therefore, wherever it is used in that particular way, that factorv cannot
escape if it makes sugar from gur. In the same way, if the sugar factories
in Madras buv palmyra juice and make it into sugar, those factories must
pav. excise just the’ same as evervbodv elee using raw material. Most
peovle have got into their minds that this Bill is onlv a suegar-cane Bill,
and, therefore, anvthine that is not sugar-cane does not come into it. But
reallv it is a sugar Bill and any one preducing sugar with 90 per cent
suerose should have to pay the exeise duty.

Now. Sir, I should like to turn for a ‘minute to the remarks made by
the Honourable the Finanece Member in his Budget speech with regard to-
the seven lakhs of rupees:

“Ag a fund to be distrihuted amongst the Provinces where white sugar is pro-
duced. for the purpose of assisting the organisation and operation of co-opera‘ive
societies amongst the cane growers so as to help them in securing fair prices or for

cther purposes to that end.”’

1 should like to put forward a sugzestion for a better method of spend-
ing money of that deseription. Mv Honourable friend, Lala Hari, Raj
Swarup, gave certain figures as regards the production of cane in this country
and the sugar contents. We know that here in India the agriculturist under
present conditions erows from- 250 to 350 maunds. of .cane per acre against
1.500 to-1.700 im Java. - Also sucrose in India is lower than in Java. The
raw material in Java costs the factory manager Rs. 141 per hundred
maurds, whereas, in India, it would cost between Rs. 375 .and 400.
Now, what is. wanted is a better production .of cane .with a hicher suear
content.  And monev: would be better spent for those ends than for merely
crganising and disttibuting ‘money with the .idea of getting a higher price
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for an inferior article. We can never hope to compete with Java, nor can
we expeet selling prices on a paying basis to give 4 return of gmythu}g like
ten per cent to the factory unless the agricultural end is decidedly
improved. In the Sugar Conference, held in Simla, great stress was laid
on that point by the Honourable Dr. Gokul Chand Narang who made a
long epeech on the subject and pointed out that, unless something was
done on those lines, there was very little hope for a change for the better
in_the position of the sugar industry. It is quite an economic proposition
that if you treble your crop and you halve the price, still thé grower is
better off.

Now, Sir, T should like to refer again to one thing in connection with
the earthquake in Bihar. The Finance Member stated that everything
would be done to help those factories which had been severely damaged
and whose work had been held up by the earthquake and during the period.
That is one of the points which will have to be thoroughly discussed in
the Select Committee as to factories that had no opportunity of getting
their sugar away and were helpless owing to want of wagons and one
thing or another, as to whether they will be treated in a lenient rranner
8o far as the excise duty is concerned.

Then, Sir, there iz one other point. The Honourable the Finance
Member said that there was very little danger of this industry being trans-
ferred to the Indian States. We have apprebensions that you cannot wipe
that danger out in a sentence. There is no doubt that there is every
danger, provided the sugar industry in British India is not being able to
pay its way and make a profit, some decent profit even up to ten per cent.
There is a danger that there will be a transfer of the industry to Indian
Brates.

Then, with regard to the cost and the return to factories, we have the
positicn: of molasses before us. It is practically now taken as unsaleable—
some places may get an anna or two for it, others get mothing, and we
bhear of its being dumped into rivers or on sides of railway tracks and all
sorts of things. Anyvhow, it is a thing which now costs most factories
something to get rid of. A proposal has been made that the making of
molusses into power alcohol should be investigated, and T would ask the
Honourable the Finance Member to inform this House whether any parti--
_cular stage has been reached with regard to the investigations on that point.
There are certainly many points on which the Select Committee will have to
go very carefully into the clauses of the Bill. In clause 2, in the definition
of factory, it would not, of course, cover the people whom we are anxious
to pring in, and 1 notice that, in an Act which was put forward hy the
United Provinces before the Sugar Committee, their definition of factory
was ‘‘any premises wherein or within the precincts of which there is
-cameq on the manufacture of -sugar from cane, jaggery or any other raw
material and working by the vacuum pan process Or any processes con-
nected with such manufacture.”’ Another very important thing is this:
although I and some of my friends on the Committee, when discussing
the sugar excise, were very anxious to bring forward questions of zoning,
et>.. and details connected with zoning and the licensing of factories, ib
wos ulso discussed at the' Sugar Conference, novone could come to any
d'e‘c}slon. At the same time, it is interesting to note that both in the
Wnited Provinces and Mysore, there is a clavse in their Bills for the licens-
ing of factories, and that is very applicabie to the position of factories
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springing up like mushrooms without airy control. But I think there is
confusion of thought running through all the papers connected with this
Bill, and that is the talk about the production of sugsr in India being
almost equal to the consumption, or will be next year. In the proceedings
of the Sugar Conference, it was brought out very clearly that although the
United Provinces and Bihar might have got more or less to the limits
of their producing capacity or what should be the limit, other Provinces
had not, and the Madras representatives were very strong on that point,
their argument being perfectly logical: they said “‘If we can grow good
cane, why should we not do so’’ and in fact figures were given by a member
of that conference which showed that they were very nearly on a hasis of
competing with Java at the present moment and hope to be able to do so-
with a small reduction in costs in the near future . . . . .

Sir Oowasji Jehangir (Bombay City - Non-Muhammadan Urban): Who-
said that?

Mr. G. Morgan: The Madras representative. I refer vou to these pro-
cecdings. The point is that although the United Provinces and Bihar
mayv be able to produce up to what we call the limit of ccnsumption in
this country, the limit of consumption is taken from the import figures of
Java sugar which went up to a million tons some vears ago. But the
difficulty comes in that if you are going to pin yourself down to that, you are
going to have no sugar industry except in the United Provinces and Bihar.
Madras, T take it, would not stand for that for a minute. They hold, and
rightly hold, that they could grow more sugar-cane and verv good sugar-
cane and give cheaper sugar; and unless vou are going to transport Bihar and
the United Provinces sugar down to Madras practically free of cost. which I
am perfectly certain the Railway Board would not do, ther it seems impos-
sible to expect Madras to agree to the suggestion that we have reached the
limit of production being equal to consumption. These are figures, but not
the practical position. Therefore, I do not put up any opposition to this
Bill going to Select Committee, but there are so many things to be consi-
dered and so many practical points to be discussed that I hope the mem-
bers of the Select Committee will go very very carefully into the whole
situation. T support the motion for Select Committee.

Bhai Parma Nand (Ambala Division: Non-Muhammadan): Sir, before
I deal with the other aspects of the Bill before us, I wish to take up
some -of . the points which have been raised in the speech of the Honour-
able the Finance Member the other day. To begin with, he has deprecated
the. campaign that has been started by the manufacturers, openly men-
tioning the Basti Sugar Mill. His view is that this agitation is unreasonable
and unjustified. I venture to submit that the Honourable the Finance
Member would change his view if he would simply place himself in the
position of the manufacturers of the Basti Mills. The Basti Sugar Mill
has been in existence for several years, and, therefore, does not owe any-
thing, either its existence or its progress, to the protection duty that has been
granted by the Government. It was working for several years and was
making quite decent profits. The Basti Sugar Mill, after this protection,
has not had any increase®in its produce, nor any reduction in its expendi-
ture. On the contrary, this protection has multiplied the number of
factories, and their number now comes to over 100, and all these are acting
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as rival factories to those which existed before, and naturally no com-
mercial concern would like that it should have 8o many rivals to compete
with them in the line. '

With regard to the increase in the price of shares, Mr. Mody might have
observed one instance of some inefficient company or concern, but I can
assure Sir George Schuster that the Basti Sugar Mill was making decent
profits and the value of its share was very high even before this protection
was granted. There is no doubt that this protection has brought in a
certain amount of speculation in the share value of these sugar mills,
and I think those, who purchased the shares during the time of specula-
tion, will have to suffer a great deal on account of the imposition of the
excise duty. Sir George Schuster said in an ironical way that the value
of these shares increased by 100 per cent or 200 per cent, but I would
submit to him, as T have already said, it was largely due to speculation;
but, in this period of one and a half year, during which this protection
policy has been in operation, it cannot possibly be said that these factories
have been able to make such high profits as my Honourable friend
imagines. Even supposing that some of these mills made some profits
for a yvear, T think the Government should harbour no kind of ill feeling
or prejudice against these factories. Take the case of Java. The Finance
Member himself informed us that Indian factories were manufacturing
sugar at three times the cost of Java sugar. From this it will be quite
obvious that the profits of the Java manufacturers for the last two or
three generations, when they were exporting their sugar to India and we
werc importing it, had been enormous: but, Sir, in spite of that fact, we
know that the Govérnment of Java had borne no prejudiced feeling against
their factories. On the other hand, the Java Government supported the
sugar industry and helped them in different ways, and it is really surprising
that, during the one and a half vear that our sugar factories have been in
existence, the Government have alreadv become so nervous as to think
that the factories are making too high profits and that they should be
deprived of this advantage. Herein we find the difference between a
National Government and a foreign Government, and this fact pains us
the most. I may inform Sir George Sehuster that the Basti Sugar Mill
even at its best could not make more than two rupees profit per maund
of sugar produced by them, and, taking this excise duty of Re. 1-0-0 per
maund, more than half the profits would be taken away by the Government.
As I have already said, the Basti Sugar Mill was in existence long before
this protection was granted, and it does not owe its existence either to
the favour of the Government or of Sir George Schuster. I do not see
what right either the Government or Sir George Schuster has to .impose

ou0 ﬁtimt factory such a heavy duty and take away morc than half the
profits. T

8ir, there is only one more point to which I should like to refer and
that was mentioned by Mr. Maswood Ahmad. He complained that the
tactory owners had been treating the labourers and the cane growers very
badly during the last one or two seasons that these factories have been
at work. Aceord.ing to me, the question is not whether these factory owners
have been treating the labourers and the growers badly. but the question
i3 whether these labourers and the cane growers have gained any
advantage from the existence of these factories and whether they are
better off or worse off than before. My information is that these labourers,
who were working in these factories, and the cane growers also who were

B 2
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supplying sugar cane to the factories, get two or three times more income
in their respective spheres, that is to say, the labourers get two or three.
times more wages than before, and the cane growers get two or three times
more price for their cane now than before.

Now, I shall come to my main subject. Sir, when the Greeks came
over to this country for the first time, they were struck with two out-
standing facts in India. They remarked with considerable surprise that
India was a land of marvels for two things, because it produced a plant
the juice of which yielded honey and it produced another plant, the fruit
of which yielded wool. The Greeks derived their idea of sweetness from
honey. After that, till the Portuguese came to this country and discovered
a new direct sea route to India, we find that sugar was very sparingly
used in Europe; sugar was bought on prescriptions given by the doctors
from the drug stores. After the Portuguese came to India, they and the
Dutch, who followed them, took away sugar-cane from India to other:
parts of the globe. Talking etymologically also, we know it as a fact that
the words in almost all languages for sugar correspond to the Sanskrit
word ‘‘sharkar’’. This is the original Sanskrit word for sugar and the
word ‘‘sucrose’’, saccharine, and others are all derived from the word
‘‘sharkar.”” This clearly shows that sugar and cotton were the two oldest
and original industries of India. What has happened to these industries
after the advent of Europeans to this country is a subject of the economie

history of India, and I do not wish to deal with that aspect of the question
here.

Sir, I was one of those who gave their full support to the Ottawa
Agreement. I think those people, who disagreed and who were still
opposed to the Ottawa Agreement, were sincere in their views
and in their opposition, but I consider that their judgment in
this case was wrong. I did not support the Ottawa Agrcement simply
believing that the British Government had changed their angle of vision
so far as their trade relations with India were concerned, but my idea
was that, after a very long time in the history of England, the circum."
stances of the world had so radically changed that England had decided
to adopt the policy of protection in the matter of trade for themselves,
and, consequently, their interests had become quite identical with the
interests of India on economic questions. My view, therefore, was, as
had been all along, that it was only a policy of proteetion that could
save India from this exploitation that was being carried on by other
countries here: But 1 have to conless, Sir, that this excise duty that
is now proposed by the Finance Member has come as a surprise upon :
me. I think it was some months before the Ottawa Agreement was
even heard of that Sir George Rainy very willingly introduced and carried
through a Bill for the protection of sugar industry in India. That
created an impression on me as well as on many of us here, that the
Indian Government were really anxious to protect not only sugar, bub
also all such industries in which British and Indian interests did no$-
come into conflict with each other. This protective duty has no doubs
given a great stimulus to the development of sugar industry in this.
country. During a period of only 134 years in which this duty has been
put in operation, the sugar factories have increased from a small number
to well over 100. This is a fact over which any national Governmons:
would have congratulated itself, but it is a pity that the case with the:



THE BUGAR (EXCISE DUTY) BILL. 3025

ernment of India is just the reverse. Our Gove;nment, i.nstead of
b(:g:g overjoyed at the fag]zt that they have done a signal service to the
country, seem to be determined to kill t}:eu‘ son, the industry to wh}ch
they have given birth. The steries, which we heard about the cutting
of thumbs of expert weavers who were working in the factor:es of the
East India Company, simply because they left the, Company’s service,
so that they might not get jobs and teach their skill to others, were
going to be regarded as mere fables, but to our great regret we ure re-
minded again of those tales.

It is an admitted fact that the Government have lost a great deal
in their customs revenue, but when they were going to impose this pro-
tective duty, I think they should have been quite cognisant of the fact
that this heavy protective duty would stop altogether the import of
foreign sugar and would reduce the customs revenue so far as
this line was concerned, although the development of this industry
in the country would surely have increased the wealth and income of
this country, and that could havae been a source of fresh revenues to the
Government in the long run. But, quite apart from that fact, Bir,
the British Government, taking ths place of a national Government in
India, must also know that they could not protect the industries in this
country without making sacrifices in that behalf. Don’t we see. the
case of Japan before our very eyes? What are the Japanese Govern-
ment doing? They are giving concessions in railways, in stcamer freights,
they are giving subsidies to their industries, so that they could provide
employment for all the unemployad in their country and alsc tc bring
in wealth from other countries. Not only Japan, but I could well re-
member the days before the War when Germany decided upon produe-
ing sugar from beetroot. By making experiments, they developed that
industry, and our markcts were flooded with beetroot sugar from Germany.
How could that be? The German Government had subsidised that
industry and guaranteed full profits to the manufacturers.  Another
thing: In the Punjab Legislative Council, it was said that at present the
English Government were spending 373 million pounds on the encour-
agement of the sugar industry in England. These facts bring us to the con-
clusion that if any Government want to develop the industries of their
country, they cannot do so without making some sacrifice on behalf of the
industry. They must provide for their revenues from other sources till
such time as the industry is in a position to compete with others and
bring revenue to the Government. No doubt, the Government have
to carry on the administration, and in our case, a very costly, admini-
stration, but besides this, there is another dutv which every Government
have got. T think our Government also should attend to that duty, that
is, to increase the wealth and prosperity of the country. In our ancient
books, the rule for taxation was that the ruler ought, in taxing the people,
to act like the sun, which means that, just as the sun by its rays draws
the water from the sea and from the esrtk, and, again, soon after con-
verts the vapour into clouds and pours it down as rain to fertilise the
very earth from which it has drawn, so also there should be taxation,
but the object of that taxation ought to be to increase the wealth and
prosperity of the country. When Java was making 100 million pounds
every year for the last two or three generations, nobody minded it. I
wotild ask Sir George Schuster or the Government of India,” when Java'
was taking away hundreds of millions from India every year and the
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“wealth of this country waé being: drained away, what did they do
“protect the Indian wealth from being drained away? And how did the
Java Government feel as regards their own manufacturers? And now,
so soon after we have been able to persuade the Government to pro-
tect this industry, we find that the Government of India have decided to
_go just in the oppesite direction and impose a heavy duty so as to make
up for their losses even before the industry has got a start. This is
acting like a man who wanted to kill the goose {hat lay golden eggs for
him. ,
I submit that this House should not get startled at the report of one
ser two or a few factories making huge profits.. Tt may be that one or
two factories have made profits, but that cannot lead us to conclude
that every factery is doing so well. There are some factories which have
made profits, bul there are. others that have not had even enough to
meet their expenses. Sir. one swallow does not make the summer. And
we have also to remember the fact that many shareholders, bhecause of
this speculation, as I said before, have bought their shares at a very
high premium and have had to mortguge their property for them. If
there is any fall in the profits or in the value of the shares, naturally it
would hit them very hard. Talking from their poin}y of view, I think
they would take the protection duty as a mere trap, by which the in-
vestors were induced to fall in it.

- Then, there is another important fact to which I would like to draw
the attention of the Hcnourable the Finance Member. Although I do
not know the exuct figures, but, roughly speaking, we know that before
the prot.ction duty was granted, there were about 30 or 32 factories
which were working in India, and some of these factories were mnaking
very good profits. These factories have, practically speaking, derived ne
benefit from this protection duty at all. Their produce cannot be in-
creased because of this protection duty. nor cun their expenses be re-
duced. But these factories shall have to pay one rupce per maund of
the produce in the shape of excise duty. I do not understand that as
these factories are under no obligation to our Government for their pro-
tection, what right this Government have .got to tax so hcavily the pro-
duce of these factories that had been working already before the pro-
tection period. Thepn, Sir, in September, 1932, sprang up certain faec-
tories. Naturally, we should remember that it is not quite an easy job
to import all the machinery from Europe and to set up that machinery
and also to provide for the supply of the sugar-cane that is required for
the working of a factorv. There were very few who had enough money
at their disposal to start their work and make some profits last year.
Their number was not more than 25 or 30. Since then, another 57 fac-
tories have heen started and the number of factories has grown up to over
100. Now, these factories, which were started only during this season,
had also to import machinery and make provisions for the sugar-cane.
These factories cannot muake a profit. In any case, it is a very doubtful
question. The law of taxation ought to be that you ought to tax those
factories which are likely to make some profit and not those which are
very advantageously situated. If you are going to tax all those factories
that arq, working with a very low margin. of profit, the natural result will he
that those factories that are. not.making - smything  shall have. ta cloge,
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this excise duty measure will kill a large number of the ynew_ly started
::)c%ories. That wo}:ﬂd be a rude shock to them, the greatest discourage-
‘fnent to this industry that has been started on  account of this protection
duty granted by the Government. o
' Again, my friend, Mr.- Hari Raj Swarup, has -already referred to the
refineries. Many of the factories, that were working before the protection
-duty came in, were simply refineries. They did not crush cane, but pur-
chased gur or jaggery and refined it into white sugar. I want to put
before this Honourable House that these refineries cannot work at all
under this excise duty. I will mention some figures to show how these
refineries were working. They had to buy gur at the rate of four rupeeg
per maund. Let us take that two maunds of gur would cost them eight
rupees. Then they had to refine it, and, out of that, they could produce
50 to 60 per cent refined sugar.

Seth Haji Abdoola Haroon: Theyv could produce only 45 per cent.

Bhai Parma Nand: My information was 50 to 60 per cent., but my
Honourable friend informs me that they could produce only 45 per cent.
However, if we take the average as 50 per cent., they got only one maund.
Now, in order to get this one maund of sugar, they had to pay eight rupeeg
for two maunds of gur and one rupee as the excise duty. That means,
the cost of one maund of sugar will come to nine rupees. The average
market price today for this one maund of sugar is nine rupees. That
being the case, where from will they pay their labourers? Besides, they
have to pay to those men who supervise the work. Thev have to pay
‘interest on the capital, and they have also to make some allowance for
the depreciation and the wear and tear of the machinery. What can they
make under this duty and how can this duty be levied on these refineries?
It only comes to this that all the refineries, which have been working
-even before the protection, having derived no benefit from this protection,
must close down on account of this excise duty. I think this is a most
unjust thing that is being done to an infant industry, and I hope the
Honourable the Finance Member will take this point into consideration.

Then, Sir, I want to refer to another question which is not quite
relevant to the subject. I want to refer to the fixing of the price of the
sugar-cane. I am at a loss to understand how the price of sugar-cane can
be fixed and how it can serve any useful purpose at all. If today you fix
the price of sugar-cane, then, later on, vou will have to fix the price of
w}.neat, rice and cotton and other things How is it not jossible to fix the
price of these commodities? Besides, the establishment which the Gov-
-ernment will have to maintain for this purpose will prove another heavy
item of expenditure on the sugar-cane growers and also on the manufac-
tmjers.‘ Sir, the sugar-cane is not only to be used by the factories which
are being run by power-driven machines, but also by those other people
who make 7ab ‘and gur and khandsari. The question is, whether the
price of the sugar-cane will be fixed for the use of all or only for the
fac_tones. I am informed, that onlv seven Fer cent. of the sugf;i'-cane ie
being used by the factories at present. Even if we make a very liberal
allowance, it is not more than 20 per cent sugar-cane that is being used
by these factories. What will happen to the remaining 80 per cent? Are
Government going to fix the price of all the sugar-cane or only of the
20 per .cent sugar-cane that is. to be used by the factories?. - If they
<annot fix the price of all the sugar-cane, then, naturally, it is the most



3028 LEGISLATIVE ABSEMBLY.: [2vp ApriL 1984.

[Bhai Parma Nand.]

uneconomic and unheard of thing to fix the price of one part of the sugar-
cane that is being used by the factories and let the 80 per cent go its
own way and fetch any price that the sugar-cane grower can get. Then,
again, there are sugar-cane growers situated at distances from and close to
factories. Naturally, the sugar-cane growers that are very close to the
factories can very easily bring in their sugar-cane to these factories, while
those at a distance cannot conveniently do so. You give them the same
price, and then they would have to undergo a loss to bring in their sugar-
cane to that place; thus you cannot fix one price for one sugar-cane and
another price for another sugar-cane. It is an unheard of thing, this
fixing of the price of raw commedities without any consideration as to how
they are heing used by the people. On the whole, this policy of fixing
the price is nothing but a mere trick to divide the interests of the sugar-
cane growers from those of the manufacturers. I do not think this cam
serve any useful purpose to either of the parties.

Much has been said in this House with regard to the solicitude of the
Government for the interests of the agriculturist. We have heard so much
talk about the poverty and the miseries of the poor agriculturist that I
think it would not be out of place if I also dared express my views on this.
subject. Every one of us whc gets up begine to talk about the agricul-
turist and pleads for a remedy which will somehow or other raise the
prices, so that the condition of the poor agriculturist would thereby be
better off than at present. 1 do not at all understand that by artificial
means the prices of any commodity can be raised. There is always the
law of supply and demand, and, when you increase the supply of any
commodity, it is impossible for you to create an artificial demand and
raise the price of that commodity. If the supply is more, the demand
would naturally be less and the price would go down. It is impossible to
check it from going down by any kind of artificial law. I may here
remind my agriculturist friends that during the years of the Great War
and, some three or four yearg after, we know how well-off the agriculturists
were. As far as I remember, from my own experience, the agriculturists
from the villages came to the cities of Lahore and Amritsar to buy gold,
and, Sir, they did not buy gold by ounces, but they always wanted to buy
gold by pounds. The money-lenders were there, the same conditions were
there. but still they had enough money to buy gold. Why? Because
their products, that is, wheat and cotton were in demand and were bringing
them high prices. They got a good price, and, therefore, they had enough
money on their hands to deal with. It is the Government that want to
raise more produce from land; the Government have got irrigation works
throughout the country which are being inore and more extended. The
irrigated areas are producing more and more of wheat or cotton in larger
and larger quantities than perhaps are needed by the people. Naturally,
the prices of those commodities must fall; you cannot check it. I want
to warn my friends of the Punjab with regard to the Sukkur Barrage
scheme. When the land of Sindh is brought under irrigation by the
Sukkur Barrage scheme, when that scheme is in working order, the cotton
and wheat will be produced in such large quantities that it would be im-
possible for the agriculturist in the Punjab even to sell their commodities
and get even the present low price. Let them carefully note that. So
this is not the way. When we talk of raising the prices by artificial
means, we are not correct. The only way, by which we can do. 'a rea}
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service to the cultivator of the soil, is that we should utilise this land for
other purposes besides the common needs of growing wheat or cotton
from it, and, 8ir, for this purpose this sugar-cane is anotl.xer great
commodity which can be produced on thig land, this industry will divert
the agriculturist to ways whereby he can make a living by other means
than the old-trodden ways of producing rice, wheat or cotton. Instead of
trying to divide the interests of the agriculturist and the manufacturer, we
should look to this most important fact that the greater the number of
sugar factories, the greater would be the advantage to the agncultumt
who would be in g position to cultivate sugar-cane and use his land for-
producing this new and valuable commodity.

We do sometimes see these sugar-cane growers complaining, because
the manufacturers are said to treat them badly; but we must not forget
the other side of the question. There wag a time during the last 40 years
or so when Java had been producing so much sugar-cane and so much
sugar that they were taking away from us every year fifteen crores of
rupees. Well, how could the sugar-cane growers of India then derive any
benefit from this import of Java sugar? Further, it is said that our sugar
has not become cheap. Of course, for two or three years, till this industry
develops, we might have to buy sugar at the same rate, though I am-
told that sugar, since the protection, has become cheaper by Rs. 2-8-0 a
maund. We are getting cheap sugar, and, at the same time, we are
providing for large numbers of sugar-cane growing people and also for
about 150,000 workmen, besides the dividends to those people who have
invested their capital. These factories give employment to a large number
of educated M.A.’s and B.A.’'s who are working as sugar chemists and
earning Rs. 500 to Rs. 1,000 a month. Therefore, it is the duty of every-
one of us to help this industry and encourage it by every means possible.
The prime duty of the Government is to take steps to increase the wealth
and prosperity of the country and thus to encourage thig as well as other
industries. The greater the wealth of the country grows, the more income
will the Government ultimately derive as revenue.

Here T may be permitted tc make one remark about the pesition of
money-lenders. We have heard so much talk that money-lenders are at
the root of the misery of the agricultural classes. This theory of prejudice
against the money-lenders was started in the Punjab 35 or 36 years.
ago. First of all was passed the Land Allenation Act. That Act has
been in existence for the last 36 vears, and we still have the same
complaint that the miseries of the agriculturist are continuing. In this
connection, I may add that Mr. Darling. 1.C.S., who is an authority -on
this subject, has written a book, ‘‘Peasant Proprietors in the Punj.ab"
and he has told us that one result of the Land Alienation Act hag been
that although the money-lenders cannot buv land, the big zamindars are
purchasing the land of the poor zamindars, just like the big fish swallows
the smaller fish. (Laughter.) That ig the verdict of a man who is one
of th_e greatest supporters of the agriculturist class on this point. As I
:edntzgned above.t}ghere were lt?.g!;x'lculturists at the time of the Great War,

ere were the money-lenders, but i i
sgriculturist at that time. d ® b‘ © fhero wes no misery of the
. Then, again, & few yedrs ago, we had another law in the Punjab,
e gggei ot::y Iltgggey-Lez'i%ers Act, dthe object was to discourage-

‘ ney-lenders. e zamindars. supported it and w
!llt there ‘should be no dealing with the money-lpel:lers. A few ;ne:-s
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have just gone, the same cry goes on, and we have got another Bill before
the Punjab Legislative Council. I want to point out that these laws are
‘not the true remedy for the situation. I may also state that these agricul-
turists in the Punjab are defined like the caste system, by birth and not by
-occupation. I have the privilege to belong to the scheduled agricultural tribe,
So I cannot be said to be prejudiced against them in any way. But what
I want to point out is this that the real remedy is that no country in the
world, and especially India at the present day, can live .on agriculture
alone. Agriculture could suffice when the population of India was not
very large, but as the population of India is growing every year, agricul-
‘ture alone is not sufficient to meet the needs of this growing population of
India. Therefore, we shall have to turn to the development of industries
in thie country. Sugar industry is one instance. In spite of the peopie
being somewhat diffident, they have invested so many crores in this
industry, and this industry deserves to be encouraged and allowed some-
time to develop during the next three or four or five years. After this,
the Government shall be welcome to levy any duty and make it a source
of revenue in various ways. No doubt the agriculturists and the culti-
vators of the cane will also be willing to part with some of their earning
‘to the Government. My point is that the Government are taking a
very wrong step in this direction when they want, by means of an excise
duty, to kill this industry which they have helped to start only one and
;a4 half vears ago.

There is one more point to which I want to refer, and that is in refer-
‘ence to what my Honourable friend, Dr. Ziauddin, said in one of his
‘speeches. He has made it a point to attack the sugar manufacturers
whenever he gets an opportunity to do so. He said in his speech that
‘the question of the excise duty was not a question that concerned the
manufacturers. It was a question between the Government and the
consumers. 1 would like to ask the Doctor what is the interest of the
-consumers? Does he think that the interest of the consumer demands
that no industry should be developed in this country and that they should
get everything cheap? If the consumers really want things cheap, they
‘have plenty of opportunity to buy the Japanese articles and German made
-articles and not to care for the Indian industries at all. Does my friend
understand what will be the consequences of this step? Why are we so
anxious and try to stop the dumping of Japanese goods, and, on the other
hand, why are the Japanese giving subsidies and bounties to their own
industry? 1 think they are either fools or we are fools.

An Honourable Member: Both are.

Bhai Parma Nand: Are we? I do not know. My point is simply
‘this. In this case, if you look to cheapness alone, then you should
-encourage the industries of Japan and Germany and never give a chance to
your own country to develop your own industries. But if you care for
‘your industries, the chance must come some day, and, whenever that
chance comes, you must be prepared to make a little bit of sacrifice till
the time when the nascent industries grow up. You cannot expect a
.child to compete with a trained wrestler. Japan, Germany and Java are
like trained wrestlers. You cannot expect your industry, which is in an
infant stage, to compete with well established foreign industries. You
must suffer for a little while in order to do real and ultimate good to the
.consumers as well as to the country as a whole. That is my view. My
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friend, Dr. Ziauddin, ought to know when he talks of #hé interest of
consumers that the price of sugar too has gone down by Rs. 2-8-0 &
‘maund. As long as Java holds the field, you cannot reduce it; but when
‘you get your own manufacturers, by economic pressure or even by the
help of legislation, you can have the price reduced to its proper level.
It might come about that the consumers of this country might get sugar,
say, at five rupees or six rupees per maund, instead of nine rupees per
maund as it is today. At that time, your industry will have grown up
sufficiently to be able to fight outsiders. What is the position now? 1
know it for a fact that JFava is now ready with three million tons of
sugar, and, as soon as you levy this excise duty and increase the cost of
production, Java would flood the market with their sugar and sell below
‘the cost of production, and if the factories of this country do not mak2
:any profit and run at a loss, the manufacturers shall have to close their
factories. You have to look to the ultimate effects on the industry and
not towards the immediate benefit.

Before I sit down, 1 want to mention another point. I put a short
motice question to the Honourable the Finance Member; the question was,
what would happen to the sugar, manufactured before the 1st April, but
¥ept in the premises of the factory if the duty according to the Bill was
to be levied by the 1st of April. Formerly they had plenty of time to
dispose of their sugar, but in this case they have no time at their
disposal. They have to keep their sugar and that sugar would be liable
%o excise duty if kept after 1st April, because, the railways are not
giving facilities to dispose of their sugar. I put the question how could
it be right for the Finance Member to tax that sugar which was manufac-
tured before the 1st of April?> The Honourable the Finance Member did
not accept it as a short notice question, but he replied to it in the ordi-
nary course, and, so far as I could see from that reply, the question was
as it stood before and there was practically no answer. After that, Y
have received certain telegrams in which it was said that certain factories
had stopped working before the 1st of April and their sugar was still
iying in the premises of their factories. In case, thev have stopped work
before the 1st of April, the Government have no right to tax the sugar
at all.

Dr. Ziauddin Ahmad: ‘What are _those factories?

Bhai Parma Nand: There is one at Deoband, one at Jhugli. They have
said that they have stopped working. There are the telegrams that 1
have got. There may be others also, you will know if vou make inquiries.
Therefore, 1 submit that if the Government are going to make this Bill
into law, the Honourable the Finauce Member will be kind enough to
look into this point that I have tried to explain. On the whole, I would
oppose this Bill. I think it is premature. The Government should wait
for three or four years and then come with this excise duty.

The Assembly then adjourned for Lurch till a Quarter Past Two of
‘the Clock.

The Assembly re-assembled alter Tunch at a Quarter Past Two of the
f;oqk, Mr. President (The Honourable Sir Shanmukham Chetty) in the
nalr,

! . Mr. A. Das - (Benares and Gorakhpur Divisions: Non-Muhammadaa
“Raral): Bir, it ‘was one of the proudest days for our country whén at faast
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in one line one could say that this country has become self-supporting. One
was expecting that this would continue, and not only that India would
produce enough sugar for consumption in our own country, but we may
be in a position to export it outside also. In this, not only is the
country benefited, but the Government have had a considerable share in:
the shape of income-tax, super-tax and ten per cent duty on machinery.
Out of 18 or 19 crores invested in over 100 factories in India, at least 13
crores was spent towards the machinery, and Government, I submit, have
made at least one and a half crores over it. Now, when it appeared that
there was no more chance of machineries being imported or the sugar
mills being multiplied as the demand and the supply were nearly equal,
this Bill has come as a bolt to these factories that are in the course of
construction. When this excise duty is levied, it would have the effect
of considerably reducing the profits of some companies and ruining almost
all the distillery companies about which I am reliably informed that their
‘margin of net profit is only one rupee per maund of sugar from gur, and
if you impose a duty of nearly one rupee per maund, then they will have
o close down. These new factories which are proposed to be started
this year have to think twice whether it would be profitable for them to:
starc the factories. As to the increase in the production of sugar, I
would invite the attention of this House, since this duty was imposed,
to a passage at pages (iii) and (iv) of Appendix I of ‘‘The Indian Sugar
Tndustry”’ by Mi. Gandhi published in March, 1934, which runs as
follows:

“Since the grant. of protection to the industry, the increase in the number of sugar
fuctories has been very satisfactory inasmuch as over 100 sugar factories of atout
600 tons cane-crushing capacity have heen established within a year and a lalf of
the date of tlie grant of protection. It is true that the quantum of protection rec.m-
mended by the Tariff Board was Rs. 7-40 and that Bs. 1-130 is only a surcharge
imposed purely for revenue reasons and not with a view to add to the protection
accorded to the sugar industry, though the surcharge has had, according to the
Government cf India, necessarily that effect. While the industry may not ordinarily
be able to prctest against the suggestion of abolition of this surcharge which is purely
a reveuue measure, the present position of the industry, as will be shown presently,
makes it absolutely imperative that the surcharge should continue, if the industry in
wrich over 15 crcres of rupees are invested only during the last two vears, is nct
come to grief.”

The author further says:

‘*“As the Government are aware, the production of suear in the country increased
from 487.000 tons in 1931-32 to about 700,000 tons in 1932-33 and it is e.pected that
during the year, 1933-34, the total production will be not less than 11 lakh tons, of
which the production from factories alone would come to over 775,000 tons, the balance
being vroduection from indigenous methods. The import of suear has gone down

from 5,16,000 tons in 1831-32 to 4.01.000 tons in 1932 and only 1,62 ;000 tons during the
seven months ended October. 1933.°

This is all due to the giving of protection to the industry that so many
factories have been established. The next point that I want to submit
is this. It is very important to know what would be the effect of the
imposition of this duty on sugar. My submission is that the factories,
as at present constituted, do not make a profit of more than one and &
half per cent on their present outturn, and, by the levy of this excise
duty, the profits will be reduced still further and they may come down
to one-half per cent. My Honourable friend, Lala Hari Ra; Sws:rup. has
already made an offer that if my Honourable friend, Dr. Ziauddin, could
give the necessary security, he could take charge of sll the factories in
India or at least in my part of the country, the U. P., and give only a
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profit of ten per cent to the millowners. What is the position as
regards the recommendation of the Tariff Board about this sugar? The
Tariff Board estimated that there would be a progressive decrease in the
.cost of production of sugar in India, and, in order to establish the facto-
ries successfully in India, they recommended a higher import duty for
the first seven years, that is, Rs. 7-4-0 per cwt. and Rs. 6-4-0 for the
next eight years and the total amount of duty has been even higher, with
the surcharge it is Rs. 9-1-0, and, including the revenue surcharge of 25
er cent, the Tariff Board estimated the best price for selling sugar to be
Rs. 9-5-0 per maund. The Tariff Board had recommended Rs. 9-5-0
during the first five years after the grant of protection, and Rs. 7-12-0
per maund at the end of the protective period of 15 years. This took
account of Re. 0-10-8 as the realisation of the price of molasses during
the first few years and Re. 0-6-9 at the end of the period. If we take tha
then price of molasses. as the basic figure, the price of sugar on the
calculation of ths Tariff Board could be Rs. 10-5-0 at present and:
Rs. 8-83-2 at the end of 15 years. The Indian sugar has been selling at
a very much lower price than the price calculated by the Tariff Board
although, and there has been no return from molasses. This has been
due to the internal competition which has been brought into play as &
result of the establishment of a large number of factories. This is a very
important point which I want to develop a little further. Whereas the
Tariff Board, with this protective duty, recommended a selling price
which it thought would be fair, namely, Rs. 9-5-9, and only Rs. 7 and odd
at the end of the period, at the present price it is only Rs. 7-12-0
average if you take the average of the first and second class sugar.
Again, Sir, I will give you a further account of this cost of production,
and I am speaking subject to correction, because it will be for the
Honourable the Finance Member to correct me if I am wrong. These
are the recommendations of the Tariff Board report on page 69, paragranh
64. It will give you the fair price at the commencement of the period
of protection, at the end of the protective period, and I am giving the
actual figures in February, 1934:

At commsnce-|

ment of Atend of | Actualas as
protective | Protective Fe »
period. period. 1934.

Rs, a. p. Rs. a. p. Re, a. p.

Fair price of sugar . . . . 9 5 9 712 5 712 0
‘Of whioh, cost of cane . . . . 5 810 4 00 4 0 0
izl 312 5 313 o
Add back value of molasres . . . 010 8 0 6 9 Na .
Balance to represent manufacturing cost, 477 4 3 2 313 ¢

*" overhe d ' hargrs and ten per cent
" profit on cgpital invested.
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. The figures shown in the last column represent the average marke®
value ex-factory of Indian factory sugar in February, 1984, and the
average cost of cane per maund of sugar at 0-6-0 delivered, with extrac-
tion at nine per cent.

The abové table illustrates that notwithstanding the apparently high
protective duty, the return to the factory to cover cost of production,
cverhead charges and proft is less by Re. 0-7-2 than that visualised by
the Tariff Board at the end of the protective period, without taking into-
account the proposed excise duty of Re. 0-15-4'5 per maund. That is to
say, that, whereas the Tariff Board considered that at the end of the
period of protection, factories should, after paying for their cane, have
Rs. 4-3-2 per maund for sugar to cover manufacturing cost (Rs. 2-7-6)
overhead charges (0-10-0) and profit (Rs. 1-1-8), they now only have
Rs. 3-12-0, and, if they have to bear the whole-of the excise duty of
Rs. 0-15-4'5, this may be reduced to Rs. 2-12-7°5 or barely sufficient to:
cover manufacturing costs, with no margin for overhead charges or profit.

I am giving you these figures, and I should like them to be checked.
Of course, if the Bill goes into Seleet Committee, these points will be
gone into, but at present we are concerned with whether the Bill should
go to Select Committee or not. If these facts are correct, I submit that,
whereas the Tariff Board recommended that there should be, after deduct-
ing the price of cane, a margin of Rs. 4-7-0 left over, it now hardly comes
to Rs. 2-7-6.

The result of this excise duty will be that, the profit would be reduced
considerably, below ten per cent on an investment of 10 or 12 lakhs
which is not fair. It will kill all the gur refineries, and they will have to
close down. Then, if these factories do not utilise the whole of the cane
or if the qur refinerics close down, 1 think that will be a loss to the culti-
vator, because it is well known that, at this time of the year, sugar-cane,
although the price to the cultivator is not even fair, is the only crop which
pays and which pays much more than any other staple crop like wheat or
gram or any other thing. But, in spite of that, I fully sympathise with what
the Honourable the Finance Member has said at the time of his Budget
speech. He said:

‘“Lastly, from the point of view of the general tax-paying public of India, who-
are neither sugar manufacturers nor cane-growers, we feel that it is fair that
some steps should be taken to preserve revenue from this source. This case of sugar
is an illustration of the great cost of protection to the country, and it is essential
that the country should realise that if the development of ‘local industries is to be
obtained at this cost, then the public services of the country cannot be maintained:
:3}:;:{1 ot’l,ner methods of indirect taxation to replace such loss of customs revenne are

That is quite true. That proposition which has been laid down by the
Honourable the Finance Member I fully sympathise with. But the ques-
tion is, how this revenue is to be made up? There are two or three
suggestions which I should like to make in this connection. My first
suggestion is that it may be possible that the khandsari industry may be
included in this. Secondly, that, in order to enable Indian sugar to reach
the furthest markets in India and Burma, the specific protective duty of
Rs. 7-4-0 per cwt. should be increased to Rs. 7-12-0 per cwt. simultaneously
with the imposition of the excise and during the continuance of the sur-
charge. Thirdly, that the duty should not be imposed before the 1g
November. Fourthly, that the duty should apply only to sugar actually
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produced on or after the 1st Aypril, 1934, and be payable W] gn, issued from

factories. As my friend, Bhai Parma Nand, said, it is not known why t'he

1st April has been fixed for taking account of all the sugar in the factories

unless it be for the reason that the financial year commences from'tl!e 1st

April. But I submit that as we are already late in the season and it i8 not

possible to get this Bill actually passed by this Ass«_embl'y before _tl_xe npddle

of April, there would not be much loss of revenue if this proposition is left

over till the Session at Siinla. Then, the public would alse be able to see-
and find out what are the other alternatives that can be put forward as to-
how this duty should be imposed, 8o that there may be no loss to Govern-

ment, and also it may not seriously affect the various factories. Then,

again, if this Bill comes into operation either in this form or in a modified
form from the 1st November, then all the present difficulties about the

non-supply of wagons; about forward sales and about those persons who-
have already disposed of their sugar will be obviated.

Then, also, I want to bring to the notice of the House that so far as the
various Provincial Governments are concerned, like the United Provineces,
Punjab and Bihar, all of them have discussed this in their Legislative
Councils and have passed Resolutions to the effect that this duty is not
in the interest either of the sugar grower or of the sugar manufacturer. At
this moment what I submit is that I support the motion of my friend,
Mr. Maswood Ahmad, for circulation of this Bill and eliciting opinion and
that it should be considered at the July Session. But if that fails, T desire
that these points should be considered by the Select Committee and
sufficient time should be given to the Committee, so that all these points
may be threshed out, and they should also take the help of one or two
technical men who know all the ins and outs of the sugar industry.

Dr. Ziauddin Ahmad: Sir, T spent the major portion of the night in
reading the pamphlets and books, etc., that have been piled in connection
with this particular industry, and it has reminded me of the saying of lLord’
Crewe that you can have a propaganda on something, but vou cannot bave
a propaganda on nothing. But here I find that the propaganda has been
carried on on nothing. The theory of Lord Crewe that you must have-
s-nething to carry on a propaganda falls to the ground, when [ find that

there is really no ground whatsoever for carrying on a propaganda in this.
particular case.

I have also been reading the Resolutions passed by the Local Councils
both in my Province and the neighbouring Province of the Punjab, whers
a threat was given that if Members of the Assembly did not vote in favour
of this industry, they will find it very hard in the next election. If that
sort of thing is to be taken into consideration for each industry, then I think
we better resign and not come to the Assembly to carry on our public duty.
We are not here to represent certain interests only; we have really come here
to give our opinion in the best interests of the people of the country as a
}vho]e. and not in the interests of a few persons who may be specially
interested in one industry or another. We have been accused right and
left in all these pamphlets that we have not carried out our obligations about
protection. To my mind, it is an unjust.aceusation, and I will draw the
atten@ion of my Honourable friend, Mr. A. Das, who comes from the same-
constituency as I do and who knows the conditions of the sugar factories
there, to certain recommendations of the Tariff Board. Before doing so,
I would like to deal with one or two points mentioned by my friend, Bhai
Parma Nand: he said that had there been a national Government and mo#-
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a foreign Government, they could not have brought forward this proposal.
1 am sure that had there bcen a national Government, then this special
surcharge of 25 per cent would not have existed in sugar. My friend would
be right, if he substituted the capitalist Government in place ot the national
‘Government and the Government of the people in place of the Foreign
‘Government. * No Government except a Capitalist Government would
support Bhai Parma Nand. My friend also laid down a very important
principle for my distinguished friend, Sir Joseph Bhore, to follow: he said,
prices could not be regulated by manipulation: they could only be settied
by the law of supply and demand. If we accept this principle, then all
the tariff measures that we have passed would be out of place, and there
would have been no necessity for them. However, this is a side issue.

I come again to the main issue. I maintain that whatever the Legis-
lature promised as protection to this particular industry, we stand by it; we
have absolutely no desire to withdraw an inch of the protection promised
to this particular industry. We promised protection recommended by the
Tariff Board:

‘‘(27T) We propose that for the first seven years the duty should be fixed at Ra.
7-40 per cwt., and for the remaining period at Rs. 6-4-0 per cwt. The total proteo-
tion thus granted would be approximately the same as would result from the im-
position of a duty of Rs. 6-9-3 for the whole period of protection.”

‘We stand by this, and there is absolutely no proposal on the part of any
person to go against the recommendations of the Tariff Board. They say
further:

““(29) We recommend that should the present international negotiations for stabd-

lisation of prices fail or should market prices in Calcutta in the future fall below
four rupees without duty, a further duty of eight annas per cwt. should immediately

be imposed.”’

Here also we respect this particular recommendation. At present the
prices are less than four rupees a maund, and, therefore, this additional duty
of eight annas is given to them. Therefore, we respect all the recommend-
ations, and we stand by them. But though we respect our obligations which
we imposed on ourselves, I say that the manufacturers are not earrying out
the obligations which were imposed. on them by the recommendations of the
Turiff Board: ‘

““We consider that the scale for cane payment recommended by the Indian Sugar
Committee, namely, a sliding scale based on price for cane equal to half the price of

sugar manuofactured from it subject to a minimum of six annas per maund is generally
suitable. But in the first year of protection we consider that tb*s should be increased

by one anna per maund.”

So the price to be paid to the growers of sugar-cane is to be worked on a
formula price of sugar-cane, 8,0’53 which I shall discuss later. I will ask
Mr. Das whether the sugar-cane growers are being paid seven annas in his
constituency as recommended by the Tariff Board.

Mr. A. Das: They are being paid five or six annas.

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Four annas and six pies in many places.

Seth Haji Abdoola Haroon: May T inform Dr. Ziauddin that the price
of_sugar has been said by the Tariff Board to be nine rupees, whereas the
price is BRs. 7-12-0. Have you considered that point?
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Dr. Ziauddin Ahmad: I said that in the first place the Tariff Board
recommendations gave what is popularly known as an ad valorem or speci-

fic duty whichever will be the highest. The Tariff Board recommended a
formula ﬂ_;(ool’ or seven annas, whichever is the highest. The price of

sugar will change the value in the formula, but it will not change seven
-annas.

Mr. A. Das: It was not compulsory in the United Porvinces: only the
-suggestion is there.

Dr. Ziauddin Ahmad: One thing is that the Tariff Board recommended
the minimum price to be fixed for the sugar-cane and the minimum was
seven annas: my Honourable friend himself admitted that in his constitu-
-ency on paper it was five annas, but if you make local inquiry, you will
find that five annas was never paid

Lala Hari Raj Swarup: I challenge the statement ‘‘that five annas is

never paid”. We have paid up to nine annas this season in the Meerut
Division.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
‘Muhammadan): What about Bihar?

An Honourable Member: They are being paid at this rate also there.

Mr. M. Maswood Ahmad: They have been paid at the rate of four to
five annas only.

Dr. Ziauddin Ahmad: Whatever that may be, the recommendations of

the Tariff Board have not been carried out: my information is that it is
about 34 annas ‘

Mr. A. Das: And what about gur manufacturers? They pay only two
-annas.

Dr. Ziauddin Ahmad: My point holds good: the recommendation of the
‘Tariff Board has not been carried out. Further, they recommended =&
regular inquiry by the Government in para. 40 of their summary. They
-8ay:

. "If our scheme of protection is accepted, we consider that legislation should be
introduced making it compulsory for sugar factories to submit such returns or in-
formation as may be called for by the Governor General in Council or any officer

-authorised by him in this behalf.”

Now, do they send these accounts vear after vear? That would have
enabled the public to judge whether they are really making enormous profits
-or not. They have not carried out this particular obligation.

Seth Haji Abdoola Haroon: Did anybody ask for a balance sheet ?

Dr. Ziauddin Ahmad: This is really in the Bill against which you are
carrying on propaganda. This is really the first attempt of the Government
‘to carry out this obligation which you have ignored for the last two vears,
and the very moment they present a Bill to regulate these two conditions,
a whole propaganda has been carried on against them. As far as we are
concerned, I say we are carrying out our obligations. As far as the manu-

» facturers are concerned, they are not carrying out their obligations

c
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Bhai Parma Nand: Did you inform them of this principle? Did you
give themn rotice, ‘and they did not follow . it?

Dr. Ziauddin Ahmad: There is the Tariff Board Report: ignorance of law
is no excuse and every Member must know the Tariffl Board’s recommend-
ations.

Mr. S. C. Sen (Bengal National Chsmber of Commerce: Indian
Commerce): Is that the law?

Dr. Ziauddin Ahmad: Well, let me go ahead. (Laughter.) In 1931,
the Honourable the Finance Member, on account of revenue embarrass-
ment, brought forward a kind of ommbus Resolution, raising, for revenue
purposes, the duty by 25 per cent. We from this side of the House
objected that it was not right. Each cemmodity should have been
examined separately and the revenue should have been increased in each
case on merits. But the embarrassment was very great; and, without
carefully geing into the whole question, this Resolution was accepted and
we put on 25 per cent surcharge on every commodity. This 25 per cent
surcharge was not put on in the interests of fhe manufacturer; it was not
really given as an additional protection to them; it was only put on- for
revenue purposes thinking that this surchafge would bring in more revenue

{
Lala Hari Raj Swarup: Did not Government suggest then . . . . .

Dr. Zjanddin Ahmad: T am coming to it.

Mr. President (The Honourable Sir Shanmukham Chetty): Ali this
time will be counted against the Doctor.

Dr, Ziauddin Ahmad: Al] right, Sit. Ags I say, this surchurge was
ptrt on for re.enue purposes, and it was really a great mistake,- and -the
Government, having now realised that mistake, want to rectify it. There-
fore, the w hclf- questlon is not whether thc‘ sugar lndustry should or
should not get the promised protection.—whatever protection was promised
o it is being given.. Whatever swcharge was put, was merely for
revenue purposes, but it has not increased the revenue, and so Govern-
ment want to rectifv their mistake now, and the whole propaganda that.
is carried on is to compel us that the mistake should not be rectified.
"what the manufacturers want is not protection.—we don’t deny them the
protection that was promised,—but what they really want iz tkat the
mistake which we committed in 1931 should not be rectified. This is
the whole substince of the propaganda aboul sugar duty. The simple
proposition is this. By reason of tlic 25 per cent duty, it was raised from
Rs. 7-4-0 to Rs, 9-1-0. Now. we say we rectify the mistake and we
give them Rs. 7-4-0 as promised plus eight annas which was promised
on account of the fact that the Java sugar was selling at less than four
IUpees per maund, and thus they get Rs. 7-12-0. Therefore, the ques-
tion is this, whather the import dutv should be reduced from Rs. 9-1-0-
to Rs. 7-12-0, or a uniform additional duty of Rs. 1-5-0 on al] classes should
be levied. This is reallv not a question between the Finance Member
and the fanuiacturers. The manufucturers have got the protection they
were promised, nsimely, Rs.. 7-12-0, but now the Finance Member comes:
firward and savs that for revenue purposes he wants more money, and
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that he wants to ccllect it from the sugar industry. In tﬁe Assembly,
we may say, do not collect the money from sugar, you can collect it from
some other commodity, ‘reduce the import duty from Rs. 9-1-0 to
Rs. 7-12-0 and finish the matter. If we adopt that line of argument, then
we will have to suucgest some other eommodity from which he can get
some money. If, however, we cannot suggest any particular com-
modity on wkich to impose a revenue duty, then we will have to agree with
the Governincnt and impose a duty of Rs. 1-5-0 uniformly on all sugar,
whether imported from outside or manufactured in India, and that is
really a questior between the consumer and the Government, and not
Letween the Government and the manufacturer, because if ycu put
Rs. 1-5-0 additiona! duty on imported sugar and also an excisz duty on
the sugar m:ad: in this country, then the price level will naturally go up,
and the burden wi!l fall entirely on the consumers. Therefore, if they
reduce the price from Rs.' 9-1-0 to Tis. 7-12-0 2nd do not put or an excise
ditty, the sugar will be cheaper and the consumer will be bensfited, whilé
the Governimient will lose. If we put on a uniferm duty, ‘he Govern-
ment will aain and the manufacturcrs will be just in the sam= position
as they arc new. Therefore, this reully is not a question between the
CGovernment and the inanufacturers. 1nd the latter are carrying on a pro-
paganda on nothing and against the theorv of Lord Crewe. '
Now, Sir, much has been said abouvt high profits, and so on. 1 would
like to ask the representatives of manufacturers on the floor of the
House whether thev are willing to taze only ten per cent on the capital
at charge, and to surrender to public funds whatever more they get.

There arc so many :apitalists present here, and I ask them whether they
are willing to accept this

Lala Hari Raj Swarnp: What is the meaning of capital at charge?

Dr. Ziauddin Ahmad: Take ten per cent. on the capital at charge and

whatever mor: you will get you will have to surrender to public funds.
Are you willing?

Lala Hari Raj Swarup: Yes, we agree.

Dr. Ziaaddin Ahmad: 1 take it that our friends interested in the sugar
mdus'try agree tn take only ten per cent profits, and whatever balance
remains out of the profits would be given over to public funds, and, there-

fcre, we cun take it that the additionel profite these people wil' make
can be regarded a: public money .

Severa] Jonourable Members: ThLcy won't show any profits.

Dr. Zisuddir Ahmad: Now, I shall ask a further question.  They
are now the custodian of public funds. They must try and work the
buriness more vigorously, and if they fail in their duty and work the

business in a leisurely fashion, there should be a penal clause. Will you
accept the penal clause?

Lala Hari Raj Swarup: We shall agree to the proposal if thc Gov-
ernment will take over our eoncerrs, and run them as State concerns.

c2
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Dr. Ziauddin Ahmad: Now, Sir, we have heard a good deal on the floor
of the House that the price of sugar has gone down by two rupees. The
price may have gone down in the books and papers of the manufacturers,
but, as far as we consumers are concerned, we find that we are paying in
1934 just the same price as we paid in 1933 or 1932, and, as far as we are
concerned, we Ao not find there is any fall in the price.

An Honourable Member: Sometimes we have to pay three pice more.

Dr. Zisaddin Ahmad: The marnufacturers may show a decline in price
cf sugar in their books, but we the consumers have to pay the same price
as we paid during the last two years.

Now, Sir, there are one or two points to which I should like to invite
the attention of the House. A sugar manufacturer, in his individua] capa-
city, may not attend to them, but the Sugar Association should pay
some attention to them. First, about the use of the molasses. They have
said repeatedly in each pamphlet which is now before me that the molasses
have got absolitely no value, that they actually have to spend some
money in removing it from the factories to some convenient distance.
Sir, 1 have got a bock written by Mr. Gandhi who is a great advocate of
manufacturers, and he himself has suggested that molasses should be
utilised. He suggests that they should be utilised for making scme kind
of alcohol, and that molasses form the cheapest raw material for making
alcohol for industrial purpcses. Mr. Gandhi in his book discusses various
legislative measures that have been adopted Ly various countries in order
to regulate the mixture of petrol and aleohol for burning purposes. This
is what he says:

‘“No attempt has been made by these manufacturers and manufacturing associations
to do something in this direction and utilise their molasses for the manufacture of
alcohol. They are only interested in their profits.” - .

Had they done this particular thung, then probably the margin of their
prcfits would have increased. The advantage of an organised industry
is that the bye-products are utilised, but in this case they have failed
in their duty and they have done practically nothing to make use of.

Bhai Parma Nand: Who have failed in their duty. The Government
or the manufacturers?.

Dr. Ziauddin Ahmad: T am talking about the manufacturers.

Bhai Parma Nand: Governmeunt ought to give them licence to start
distilleries.

Dr. Ziauddir Ahmad: The next complaint I have to make is about
the wuse of bagasse. The bagasses can be put in this country
for manufacturing inferior grades of paper and in the manu-
facture of packing papers and fibre boards. These are the tx> special
articles in which these bagasses can ke utilised, and I find that we import
something like 100 crores worth of thi. paper from outside. Tkis could
be manufactured by means of the Lagasse which is really left ont after
taking the juice from the cane is squeezed out. It is rather unfortunate
+hat they are using the old fashioned methods and using the bagasse ag
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fuel and thus wasting the wealth of the country. I have got also some
calculations. It is said that 1} tons of these bagasses give the same heat
ag & ton of cosl. Thie really means that the value of one maund of
bagasse is five gnaas. One maund of bagasse gives the same heat as
coal worth five anuas. That means, whatever is left out after the juice
has been taken out, is equivalent to five annas per maund. Then, may I
ask, is not the sugar-cane juice more expensive than the bagasse which
is left out? Certainly sugsr-cane juice is more expensive, and hence the
value of sugar-cane must be more than five zunas.

|
Seth Haji Abdoola Haroon: The m:nufacturers are using these bagasses
as fuel in their own factories; they are not selling them.

Dr. Ziaudcin Ahmad: As my Honourable fiiend has drawn attention to
. let me read from the same book which advocates what my Fonourable
friend savs. Ac page 130, it says:

“In the International Sugar Journal for the month of August, 1928, Mr. E. L.

Squires observes ‘Apparently bagasse is a very high priced fuel and it might be
better to burn the sugar’.”’

It is a gr-et misuse of the bagusse to use it as fuel. It is an expensive
article which can be utilised for the manufacture of paper and other
articles.

Mr, B. Das (Orissa Division: Non-Muhammadan): Will you please
read the next scntence?

Dr. Ziauddin Ahmad: That I»vl,ea,.,ve to you.

The point I want to make out is this. \When bagasse is worth five
anngs a maund, suur-cane with the juice in it must certainly be worth
more, at least seven annas,—as recommended by the Tariff Board—
and this ig the price which the sugar manufacturers have never paid to
the sugar-cane growers. These manufacturers have done everything for
their own personal gauin and for their personsl profit, and nothing for the
benefit of the sugar-cane growers. We have given a donation of eight
crores to these manufacturers. The income from sugar was Rs. 10-68
crores in 1930-31, and by the surcharge the income has been reduced to
sbout Rs. tw. crores and five lakhs, which is the Budget for 1934-35.
This really means that we have given a donation of eight crores every
year. This is & very big contributicn from the tax-payer to the manu-
facturers of sugar. We want to continue thig thing, but what we want
in that they shucld rectify their mistakes.

Before I sit down, let me summarise by position. We un this side

3rm.  of the House stand by the reccmmendations of the Tariff
Bpard. We do not want tc move an inch from their recommendations,
but we also want that their other recommendations should be made obliga-
tory on the manufacturers also. Whatever conditions the Tariff Board have
Imposed on the manufacturers must be literally followed. We have dis-
cussed the Fiscal Commission’s recommendations on the point, and I do
not want to repeat them now. But, I say that, whenever protection is
given, there shculd be a regular supervision, there must be a periodical
cb.eckmg of accounts, to see that the protection is utilised for t-¢ benefit
of the people and not for the benefit of the capitalists. With these words,
T support the motion for reference of the Bill to a Select Committee.
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Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-
Muhammadan Urban): I have a difficult duty to discharge, because, follow-
ing the discussion on this Bill, I have not quite made up my mind as t¢
what extent I should suport the Government's proposals. A great deal
.of prejudice has been introduced in tke consideration of this question by
certain facts and by certain allegations. Let me assume, a2t the very out-
set, that there are some factories which produce white sugar, which have
abused the privileges that we conferred on them, which are making
-enormous profits out of proportion to what they might reasonably expect.
Let me assume also,—because I have not got the data tc deny it—that
Honourable Members who have said that the cane grower is not getting
an economic price for his cane in some at leest of these factories, are also
correct. But having assumed both these propositions, I still venture to
think that a great deal has to be said in favour of the industry as a whole
and that. in the prejudice that has been accumulated owing to the un-
doubted facts with reference to some o! these factories, the position of the
industry in all parts of India has not been curefully considered. My main
point would be. as I develop my arguments, that, while it may be true that
in the United Prowvinces in particular, certain factories have made !arge
profits and have not been fair to the vcnsumers or to the cane-growers, it
cannot be established as a proposition beyond dispute indeed it cannot be
established at all. even with all the information that is at the disposal of
the Honourable the Finance Membci. that in other Provinces either extra-
vagant profits have been made or the agriculturist has been penalised.

Mr Muhammad Yamin Khan: What has been paid in Madras?

Diwan Bahadur A. Ramaswami Mudaliar: I will come to the various
Provinces and show to the House thal you would be jeopardising the
future of the industry in those Provincus if you take as a model the
conduct—I won’t say of all the factorice m the United prcvinces, but of
some of the factories. Let me also st.t: that what has been whispered in
the lobbies in this House as to the position of the factories nearest the seat
of the Government of India,—whispcts that have gone round of extra-
vagant and fabulous profits that have hcen made by some of these
factories—have gravely prejudiced,—T shall rot go so far as to say have
unduly deflected—the mind of the Hor ourable the Financn Member. My
Honourable friend suggested that this .ndustry has got protection beyond
what it needs, that under this protection it has been able to make ex-
cessive profits and that the time has :.me when an excise duty would ba
fair to the consumer, fair to the general tax-payer and that the industry
should, therefore, be made to pav the excise duty. I am one of those who
feel that where an industry has been allowed to grow under the shadow of
a high tariff wall, if and when the industry has established itself beyond all
reasonable chances of its being shaken or unduly disturbed, that at that
time an excise duty. is a fair propositin and no industry can complain if
such exeise duty is levied. Thequestion, therefore, before this House is
this, taking the industry as 4 whole. has the time come when either the
Government or we on this side of the House can say that the industry is
well and fruly established, that there is no fear of any ad_verse winds
hlowing and making that industry totter either as a whole or in any parts
of this country to any serious extent, nud if that proposition is not proved,
then I venture to suggest that the excise duty, while not bad in itself, is,
to say the least, a bit premature.
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My Honourable friend, the Finance Member, referred to ihe high tariff
wall.  May I remind this House and may I remaind my Honourable
friend, the Finance Member, that it was not part of Lhe case of the
industry that that high tariff wall should be levied, that it was not their
case that Rs. 9-1-0 ‘should be the protective duty on a hundred-weight of
imported sugar, that it was levied by him as a revenue 1uty and that the
question of protection for this industry was discussed and dccided on by
this House after the levy of this Rs. 9.1-0 ¢uty. My Honourable friend,
the other day, issued a challenge to all and sundry in this House and out-
side this House to show a single iter: in his carefully planned out customs
duties wheto it can be said that the du*v has been levied at suck high rates
that the law of diminishing returns has begun to operate. He said that
he had made very cureful investigaticn and calculation before this high
tariff duty or customs duty or surcharze had Leen levied. This is a classie
example, if I might say so, where the Honourable Member seeking to levy
a revenue duty, obviously trying to aug'nen: hig 1esources, has gone very
wide of the mark, has overshot the mark, if I may say so, and, instead of
augmenting his revenue. has consider:nly diminished his revenue, but it
1s unfair to suggest that this is the fault of the industry. It
is unfair to suggest that they asked for a protective duty of Rs. 9-1-0. It
is the Government's own fault, as my friend, Dr. Ziauddin, has said. I
read somewhere that in the old classical day~ there were a set of people
who were called Hyperboreans. They believed, that, while at the
place where they stood in the northern latitude, they had cold blasts of
wind blowing on them with uncomfortuhle severity, if they could only move
furtlier north and go on moving northwards, they would come to a region
where they would have hot winds and Jelightful atmosphere. My Honour-
able friend had cold blasts of financial wind tiowing on him when he had
the rate of customs duty of 1931, and he levied a surcharge of 25 per cent
thinking that he would enter a region o warm winds, where revenues will
te plentiful and the exchequer will be inli. Who is to blame if ¢the ordinary
laws began tc operate and this dutv has been responsible for a big drop in
the customs revenue that he hoped to obtain.

Then, Sir, a great deal has beeu s=id abc:t prices. I say, again, that
T keep an open mind about the extent w0 which excise duty can be levied
on this industry and an open mind as regards the extent ot profits that
have been made by particular concerns, but I venture stili to think that
the extent of prices that prevail in the country are an indicstion of whether
some at least of these concerns make an inordinate profit or whether they
are waking just the necessary profit to icep their business going. Let me
quote an cxtract, not from a propagundist tor whom 1ny friend, Dr.
Ziauddin, Lus suddenly found an aversion. I know the days when pro-
paganda was welcomed by all of us with reference to the Reserve Bank
Blll, butlet me take not the message of a propagandist, but the considered
views 'of a Government expert. Now. Sir, there is a distinction which even
my friend, Dr. Ziauddin, will rccognise beiween a protective duty of
Ra. 7-120, and a protective duty of Rs. 9-1-0 minus an excise dutv of
Rs. 1-5-0. The fallacy to which this House has been asked to commit itself
i8 this, that the difference 18 exactly the same, that these things work out
on an arithmetical basis, that it is a simple question of addition and sub-
straction—Rs. 9-1-0 high tariff duty on one side minus Bs. 1-5-0 excise duty
gives & protection of Rs. 7-12-0. Therejore, quod erat dsmonstrandum an
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excise duty of Rs. 1-5-0 is no more detrimental to the trade than the lower-
ing of the tariff duty to Rs. 7-12-0. Surely my Honourable friend, the:
Finance Member, does not think that these two propositions are indentical,.
that what you take away with the right hand from the industry in the way
of excise duty can ever be made up by a high level of protective duty. Any
man with commercial and business aptitude will tell you that there is a wide
difference between these two propositions and that the results of these two
processes :rc no: identical, but let me go a step further. The Rs. 9-1-0
tariff duty mnay be effective if the price which the internal commodity gets-
is exactly the same price as that at which the imported article sells in the
open market; but what are the facts! My Honourable frieng has got.
through the Director of Commercial Intelligence all the facts and figures at
his disposal. I hope he will place them before the Select Committee,
but T am given to understand from those, who are in a position to know
these things. ficm an authoritative Government spokesman, that there is
no parity Letween the price of internal sugar and the price of the imported
Java sugar. If that is so, the waole superstructure of my Honourable
friend, this Louse of cards that he has so elakorately ouilt up, falls to the
ground. Let me quote what Mr. Srivastava, the Technologist in Sugar

and a Government expert, has to say on the subject in June, 1933. Says
Mr. Srivastava:

“In the case of sugar made in India, which has lost its parity with Java sugar
during the last year, there is every prospect of a sharp decline in prices when the
four dozen new factories under construction this year commence manufacturing during
the next season. The experience of the season which is just finished shows that most
of the new factories were obliged to sell sugar at any price for want of warehouse
accommodation and also in order to raise funds for paying instalments of the price
of machinery and for completing the building. If, as appears likely, this is repeated:
next season also, the price of sugar is certain to decline. Moreover, as productionr
comes closer to consumption, sugar will have to be transported to distant markets,.
the high freight charges to which will result in a lower ex-factory price level.”

This is a statement not of one whs is interested in making high prdfits,
but of an al'ssiutely impartial gertelman wno has takem a Whole su:vey
of this sugar industry and who hu. tried to come to a conclusion harely
on the merits of the case. He tellx us that the parity between Java sugar
and the internal sugar has been left long behind, and, if that is so, then
I ask, again,—what is the use of rutting tha cquation before this House—
Rs. 9-1-0, minus Rs. 1-5-0, is equal to Rs. 7-12-0. Arithmetically yes, but
eormereially no, and the Honourable the Finance Member knows that that
is a fact. Now, Sir, since that time prices have still further fallen down.
and, at the present moment, those who are in a position to know the-
facts say again that there is a fall of two rupees per maund between the
internally produced sugar and the imported Java sugar. Now, if that is
8o, I ask, again,—how is the Honourable the Finance Member justified in-
treating this excise duty -as a mere adjustment to bring down the profite
to the level which the Tariff Board required when 1t suggested a ‘ariff
duty of Rs. 7-12-0.

Sir, a great deal has been said about the price paid for sugar-cane. We-
are going to have a discussion on the Bill which, I believe, my friend,
Mr. Bajpai, is introducing regarding the fixation of the price of sugar-cane.
I am at one with those who think that the agriculturist should have his fair
and due share. In fact, if you have read the report of the Tariff Board. you
will realise that this industry is songht to be protected as much at least inr
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the interests of agriculture, nay, more, in the interests of the agriculturists
than even in the interests of the factory owners, the makers of sugar out of
gugar-cane. Therefore, T am at ore with anybody who will suggest that
u Luir price should be given to the actual cultivator. How my friend, Mr.
Bajpai, is going to do it, whetler his Bill wul accomplish that purpose or
fall far short of what is necessary, whether it eould be improved by amend-
ments in this Tiouse, we shall discuss a littls Jater when we take up the
consideration of that question. But 1 want agsin to tell my Honourable
friend, through the unimpeachable testimony of his own official witnesses,
that it is & most unfair proposition to suggest that the cane growers have
always and in every Province suffered. I can say, without fear of contra-
diction, backed up by the authority of my Government and of those who
are in a position to know the facts, that, so far as Madras is concerned, no
sugar-cane cultivator is in @ position to complain of unfair priees.

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural): I deny that proposition. .

Diwan Bahadur A. Ramaswami Mudaliar: Does my Honourable friend
send his sugar-cape to the factories?

Raja Bahadur G. Krishnamachariar: No, Sir, I am a poor grower, and
I am not a factory owner. That is the whole trouble.

Diwan Bahadur A. Ramaswami Mudaliar: My Honourable friend has
not followed the speech of my Honourable friend. The question is,
whether the factory owner is paying a fair price to thc cane grower or not.
If my Honourable friend grows cane at places where there are no factories
estublished, if he can only send it to the gur manufacturer, then my
Honourable friend is certainly in that unhappy position, and, therefore, I
ask my Honourable friend to support me; let him see that new factories
are established in Madras; let him see that the new factories have got
- g bare chance of living, let him see that these factories are not killed before:
they are born, let them not suffer from infanticide before they have even
come out of the womb.

. Now, Sir, I was suggesting that it is not a fact that.in every Province
the cane grower has not got-that price which he is expected -to get. Let
me quote the evidence of a gentleman from Bihar and Orissa. If the
United Provinces is growing a large amount of sugar-cane and using a large
amount of sugar-cane, Bihar and Orissa is at least second only to the:
United Provinces. And what does Mr. Prior say—the gentleman who is
the Revenue Becretary of the Government of Bibar and Orissa? At a
Conference the other day at Simla—and I wish that the proceedings of
that Conference had been studied more carefully by Members of this

House before thev made such violent attacks on the industry as a whole
—Mr. Prior said: ) )

*‘As far as my Government is concerned”
—and that is the responsible Government of Bihar and Orissa—

. “as far as my Government have been able to obtain information, the factories in-
Bihar this year intended to p? to the cultivalor on the average five and a half annas
per maund of cane. It is admitted, however, that they did not sacceed in doing
8o on all occasions. If that five and a half annas which the factories on the
average intended to pay had actually been paid to the cultivatoxs;, my Government are
of opinion that the distribution would have been fair. .Bat y realize that this
money was not paid and the reasons why it was not paid are partly because there:
War Inuccurate weighing on the weigh-bridge and partly because a large number of
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factories buy their cane from contructors. The factory manager can only encure,
as long as he continues to buy cane through contractors, tha: the money is paid to
the contractors. He cannot ensure tha: the actual cultivator gets the benefit of that
and that is where the difficulty comes in in fixing prices for sugar-cane. He cannot
ensure what that contractor pays to tke ryot; and my Government are afraid thac im
the last year the coniractors did take a disproportionately large share out of the
profits that accrued in the sugar industry.”

Therefore, what is the good of blaming the factory owner all the time?
What is the good of telling me that he is crushing the poor sugar-cane
grower? As I said, I am perfectly willing that some satisfactory method
should be found whereby the sugar-cane grower must have his proper
protection and get that fair price which he is entitled to get. '

Mr. B. Das: How many instances are there in which the contractors
are related to the managing agents of these sugar factories in Bihar?

An Honourable Member: All of them.

Diwan Bahadur A, Ramaswami Mudaliar: Well, the simple remedy
for that is to license vour contractors, to see to it that omly licensed
contractors supplv these materials to the factories, and not to blame the
factories for purchasing sugar-cane at low parity prices. Here is a res-
ponsible officer of the Government of Bihar and Orissa who specifically
exculpates the factory owners in that Province. If my friend, Mr. B.
Das. thinks that the factory owners in his Province are so hopelessly
abandoned that they do not pay fair prices, that they have their own
relations as contractors, and that the managing agents .thus make profits
from both sides, then all T can say is—amalgamated as the two Provinces
of Bihar and Orissa are, they are bad enough. and I do not know what
they will be when they are separated. (Laughter.) At any rate, it would
be a good idea if the ILegislatures and the Governments, at least with
some outside help, put forward a sensible legislation on such subjects. and
in Bihar and Orissa in particular. (Hear, hear.)

Mr. B. Das: Max T remind mv Honourable friend that that was the
recommendation of the Select Committee on the Sugar Protection Bill. but
the predecessor of the Honourable the Commerce Member and the Gov-
ermment did not accept our suggestion.

Diwan Bahadur A. Ramaswami Mudaliar: Now, Sir, I thought there
was some cynicism imported into this debate at the idea that the country
ehould be going in for this high protective tariff merely for the luxury of
having an article completely manufactured within its own borders, the
idea some have about the sentimental pleasure which the consumer has
in having this high tariff duty and in getting the manufacturers such huge
proiits. Sir, the world is ruled by sentiment after all, and as my friend
Mr. Hari Raj Swarup. has pointed out, the United Kingdom, which is
supposed to be non-sentimental, has a high tariff duty and in addition to
that has spent Rs. 85 crores during the last ten years in order to build up
a sugar industry when, from its colonies, it could import all the sugar it
requires at very low prices.

Mr. G. 8. Hardy (Government of India: Nominated Official): They had
also an excise duty, Sir. ’
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Diwan Bahadur A. Ramaswami Mudaliar: I am coming to that excise
duty. They had their excise duty when they had developed their industry
for a number of years—not a couple of years—not when the industry had
not had time to take root, not when new companies had not been formed,
not when the machinery was on the high seas and had not yet arrived—
not at that time at any rate. Sir, if a gentimental pleasure is to be
.derived from these things, if Mr. Baldwin is one of those who are given
to sentimental pleasure and for that can give up thirty five crores of
rupees, if Mr. Neville Chamberlain is one of those gentlemen who, for
the sake of sentimental pleasure, would have all these burdens on the
general tax-payer und the consumer, 1 prefer to be among those whe
partake of that sentimental pleasure and would willingly have in this
.country an industry thrive and flourish which will be a matter of pride
to this country and of satisfaction to all those consumers and producers.
ls this House to be animated in this legislation by such - wide national
sympathies, or is it to take refuge in mere dry political aphorisms which
are repeated from day to day. I am sorry that there is an idea that when
there is some difference of opinion regarding protection. that difference of
opinion ought to be welcomed, encouraged and exploited, the differences
between those who are for protection and those who are for free trade.
Sir. T do not know whether, at this time, there is a single country which
‘believes in the old worn-out principles of Cobden with regard to free trade.
I though't that notion of free trade was dead as Queen Aune and that no
-country in the world today would resort to those free trade principles,’ and
India in particular, with her desire to develop her industries. cannot afford
to indulge indiscriminately in such principles. But what are the facts
with reference to this particular industry? Who are the consumers of
this white sugar and who are those who pay for this protection? I see
that my Honourable friend, Mr. Yamin Khan. is taking down notes. I
hope to hear from him an. enlightened argument. My Honourable friend
has spoken very often of rural interests and urban interests, of the poar-
agriculturists and of the capitalists in the city? Will 'm'v Honourable
friend please tell me who are the consumers who are being taxed in this
‘case, and who are the people that are going to be benefited, provided, of
-course, that the sugar-cane cultivator gets his fair price for ti)e sugar-c'ane
that he supplies? Let me tell this House what the Tariff Board has
pointed out on this subject. Let me give them an idea of the sort of
Areople who are benefited by this industry and the sort of people who are
.zélréllsnesi gy this industry by this high tariff duty and by the development
of re;:rmtou:;y.go"l,‘he Blhér and Orissa Governm.entv-—I am sorry 1 have
eror to the ernment of my Honourable friend. Mr. B. Das. once
on page 91.5 ement of the Tariff Board on the subject state as follows

““On the whole, it appears that there is a good d i i
are not at all closely linke i i o e brdn ot e o Py
is h_ox"ne mliinly by)the m:rew\l:tll-at:g-;; g:::r'r z!;dd::r.:rg mﬁo:n t:!:e sugar doty

Sir, as is well known. there are two kinds of sugar manufnc.turers in this
:;:lll:t!B'{u al'lli‘(lllq gur sugar, whx_ch is consumed in villuges, is not affected by
o O] and li hI;Ot seriously in competition with the white sugar, or rather
e w‘thse is case, pamely, t.he white su, is not closely in competi-
on with gm-.f Thalt; is the finding of the Tariff Board and that is the
cithance o the people. It is  consumed mainly in
ioped' . is consumed by those classes who have deve-

ste for the cup that cheers. but not inebriates, and it is that kind:
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of people that will have to pay the higher duty or the higher taxes owing

to these tariff and excise duties. But let us see what the Tariff Board
itself says on the subject:

‘“We believe we are justified in assuming, therefore, that the agriculturists, who
are the poorest as well as the largest class in India, will incur very little, if any,
additional expenditure as a result of the protective duty on sugar. On the other
hand (I hope my Honourable friends will pay attention to this), the gain which will
accrue to the agriculture from the extension of white sugar factories, the exclusion
of foreign sugar and the prevention of the manufacture of imitation or adulterated
gur should far outweigh any disadvantage resulting from an increase in the price of
imported sugar above the prevaihng low level. The duty will, we believe,
be borne in the main by the urban population, but even here the incidence of taxatiom
will be higher per head in the case of the well-to-do and middle classes.”

Then follows a very significant passage to which myv Honourable friends
have not paid due attention: '

“It may also be pointed out that hitherto on balance the burden imposed by the
adoption of a system of protection has been borne by the agriculturist for the benefit
of the urban industrial population.’

I wish my Honourable friend, Mr. Mody, was here to give his- atten-
tion to these words: .

“It is the first occasion on which proposals for protection will be of direct advantage
to the rural classes, both agriculturists and labourers, and there is, therefore, perhaps
a rough justice about the proposals which should appeal to the unbiassed observer. . .
In the towns, the incidence of the duty per head will be higher in the case of
the richer and middle class consumers who are best able to bear it, while it is not
uareasonable to expect that the urban population who have mainly benefited from the
adoption of a policy of protection, should in turn be prepared to bear some burden
for the benefit of the agricultural classes.”

Here is an industry, if ever there was an industry, where the incidence
of taxation is on the middle classes and the well-to-do people and the
benefit goes to the agriculturist and the labourer. Is that an industry on
which rough hands can be laid before it has found its feet? Hands can
be laid which will only have one effect, the effect of crushing it before it-
is born. I may be told that I am making an extravagsnt statement. I
hope they are extravagant statements. None will be better pleased than
myself if it is shown to me in the Select Committee that these statements
are extravagant and that there is no danger of the infant industry dying.
But T am now speaking particularly for those mills and for those factories
which have come into existence in the course of this year and which wilk
come into existence in the course of the next year. If this industry is
asked to pay Rs. 1-5-0 per cwt. even before they have started to capture
a market from the well established older industries which have made their
profits according to the Honourable the Finance Member, which have
built up their reserves and which have got back their capital, then, I
ask. what will be the fate of these new factories in Bengal, in the United
Provinces and in Bihar and Orissa and in the Punjab, and lastly, in
Madras? There are some in Bengal. Mv Honourable friends have been
talking about the pdBition of Bengal. But they do not realise, as some of
us have realised, that from investigations with reference to every industry
the Province of Bengal shows the blackest record as compared with any
cther Province. No industry has been encouraged in Bengal. When my
Henourable friend, Sir Joseph Bhore, makes the motion for the considera-
tion ‘of the Select Committee’s report on the Textile and the Sericulture
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“Bills, perhaps my friend, Mr. Neogy, will be in a better position to tell
the House What exactly the Government of Bengal have done with
-peference to these industries. It is the same black, sad story with reference
‘¢ every other matter connected with the industrial development of the
Yrovince.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): It has
the specialised industry of law and order!

Diwan Bahadur A. Ramaswami Mudaliar: My Honourable friend, Mr.
Neogy, has taken the words out of my mouth. Now, 8ir, fortunately or
unfortunately for the Province of Bengel, the Government have at last
turned their attention to the question of sugar-cane production and the
construction of sugar factories in Bengal. Four factories are going to be
established in the course of this year and the next year. Let me read from
s pamphlet—again an official publication of the Government of Bengal.

Mr. Muhammad Yamin Khan: What is the date of the pamphlet ?

Diwan Bahadur A. Ramaswami Mudaliar: This was probably written
in 1929. Iff says:

“There are about 12 sugar factories in the United Provinces, 11 in Bibar and
Orissa, six in Madras and two in Bombay; but there is not a single factory in
‘Bengal.”

This is as true today as it was then. Of course, the figures with
reference to the United Provinces have gone up much higher. I need not
be a resident of Meerut to find that out:

‘“The possibilities of starting sugar factories in this Province have been fully
-discussed by the Tariff Board in their report to the Government of India on the
sugar industry (therefore it must be about 1931 or 1932), and the annual Reports of
the Bengal Agricultural Department show that there are several places where
the surplus of cane remaining after fully meeting the demand for gur can feed a
‘number of factories in Bengal. Moreover, the ryots of Bengal have been faced with a
serious crisis, owing to a considerable fall in the price of their agricultural produce,
and Government are advising them to restrict the area under jute and utilise the
land for sugar-cane cultivation wherever possible. 8o the establishment of a factory
industry for the manufacture of sugar direct from cane will lead the ryots to produce
sugar-cane as a good and profitable substitute for jute.”

In accordance with that recommendation of the Government of Bengal
and on the promise made by this House that it will foster and develop
the industry and not merely maintain an indusiry which is already on
its feet and whose factories have already been established, these poor
geople of Bengal have come forward to risk their capital in these concerns.

do not know whether they are the widows or the children. I leave that
for the investigafion of the Finance Department. But I know that some
people have come forward to put up the capital and float these four
factories. The same is the case in Madras where four or five new facto-
ries have been started. Madras is the place where sugar-cane can best be

;.:elzivated and Madras will soon be in & position to find herself on her

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
vacated the Chair which was then occupied by Mr. Deputy President
(Mr. Abdul Matin Chaudhury).]

_The other day, my Honourable friend, Mr. Jagan Nath Aggarwal,
twitted the Madrasees and said that there was only a *‘one way traffic.”
Bir, we admit with regret that there is a one way traffic, but that traffic

~
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is anly for poor accountants and clerks getting only Rs. 30 or Rs. 49
or.Rs. 50, a mere pittance, and perhaps occasionally a Budget Officer or &
Finance Officer, and that is all. The total value of the salaries earned by
these gentlemen, who come on the one way traffic, and the value derived
v these men from the one way traffic is infinitesimal if you take into
consideration the other way traffic to Madras of all the commercial people
from the Punjab and Marwar and Bombay. My Honourable friend over
there (Mr. Pandya) is a glorious instance in point that we have actually
returned to this.Legislature -8 non-Madrasi Commercial representative
and that shows the extent of catholicitty which we, Madrasis, have in regard
fo these matters. We have no such provincial jzalousies, we are perfectly
willing to haye the Punjabi, the Guzerati, the Marwari and the Bombayite,
and, in fact, they are all thriving in my Province. We welcome them
and we give them all the assistance that we can, and we want them to
go there and exploit the industrial resources of the Province. You have
a commercial head, and by all mesns let them go to Mad¥éas”and exploit
it. If we can do some other work, which you cannot possibly do. why
grudge ys our opportunities? That is only, Mr. Deputy President, by
the way. .

As T said, Madras. Beneal and Bombay have been importing machinery
and my Honourable friend, the Finance Member; was very angry when
the charge was made that there was some sort of breach of faith on the
part of Government. Now, puf yourself in the attitude of these new
companies that have been just floated, and I know a number of them.have
been floated within the last three or four months. Put yourself in the
attitude of these companies, look at the machinery " that thev have
imported from your country, the United Kingdom in particular. In
1932-33, they got machinery worth 91 lakhs and in QOctober, 1933-34 (six
months) 1,66 lakhs. In 1932-85, the total amount of machinery purchased
was one crore and fifty-three lnkhs and in 1933-84, up to the end of
October, the total amcunt of machinery was 2,77 lakhs, paying ten per
cent duty to the Honourable the Finance Member by way of customs
tariff. Put yourszelf in their place. Do not think of the Delhi mills, do
not think of the Cawnpore mills, but put yourself in the place of these
men who, with the greatest difficulty, have been able to attract capital
in Madras who have been just able to start these mills and the machinervy
is on the high seas and some of them are being ccnstructed and put into
erection, and you now come forward and say, here is an excise duty of
Rs. 1-5-0 which you are bound to pay from the very day when a single
spark ensues from the furnace of your factory. Ask yourself whether
theyv are altogether ungracious and totally unjust when there is some whisper
of breach of faith in some distant nook and corner of my Province.

Sardar Sant 8ingh (West Punjab: Sikh): Then how does the Honour-
able Member reconcile his views of sending this Bill to the Select Com-
mittee ?

Diwan Bahadur A. Ramaswami Mudaliar: T have not yet full ¥ explained
my views, and, when my Honourable friend has heard those views, he
will probably think that I am not after all so inconsistent as all t,hat_

Now, let me come to some particular aspects of the case. . My H -
able friend says, why not reject this Bill Pinstead -of sending %th%not‘i:e,
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! ‘ttee? That brings me to the point at issue, The present
gfxl::gi;i og;?ﬁ:fs of ttllle .Goveinment of India are the, most 'cm&ust t{)ro-
'posa'ls that man has had the opportunity of stqﬁyqu during o es;eB
9 500 years of his creation. (Loud I-Jaughter:),_ T remember orf1 :h' mout
oecagion, when I had time at my ‘disposal, I a&gnded one o‘ 6 gr:;:e
performances of Bertram’s Circus. The Ring .Masﬁer was in the ring, th
:grand finale was on, the last scene was to be staged. 'I_'l_le lion, the
tiger, the bear, the wild cat and the lamb were all asked to sif at a common

sartake of the dinner. Thé tiger ate it, the lion lopked‘ at it, the
f)ﬁe ;r:age{y licked its paws, the wild cat was purring and the lamb s
shivering, and when the scene closed, there were thunderous ro;:rs ’ ;)d
applause. But the Ring Master was not satisfied and so .he came forw :ed
and said ‘‘That is not the grand finale that' I had m.mmd. I expec
the Bengal tiger to leap at the throat of the Punjab lion, T expected the
Bombay bear to hug closely the wild cat of Assam, and T expected the
lamb of Madras to be swallowed either by the lion or by the tiger, and
I would have then cracked my whip and the thong would have resounded
and I would then have shown my power. That would have been the
grand finale.”” When I heard my Honourable friend, the Finance Mem-
ber, making reference to the fact the other day that when a particular
Budget demand, which gave one crore and forty-seven lakhs to Bengal,
some lakhs to Bihar and Orissa, and about 12 lakhs to Assam, was moved,
there was no discussion, when I heard my Honourable friend, the Finance
Member, deploring the fact that there was no discussion on that parti-
cular demand, that he was disappointed that Honourable Members here
did not attack each other and they did not come up to his expectations
and discuss this grant, Mr. Deputy President, T thought of the Ring
Master and of his resounding thong and I at lcast was glad that the
Madras lamb shivered and kept quiet instead of trying to do anything
that deserved the thong of the Ring Master. In these circumstances, in
the Bills that we are going to discuss, we shall have the thong, and, in
fact, my Honourable friend, the Finance Member, has given a light crack
already. What did he say in introducing this measure? That the finan-
cial proposals stand all together and if one piece is disturbed, down topples
the whole structure. DParaphrased. translated and put in other language,
it means ‘‘Beware Bencal, beware of the 50 per cent jute duty, touch the
excise duty on sugar and woe unto you, touch the exeise duty on matches.
Assam will be deprived of what she gets, touch any of these proposals,
then Bihar and Orissa will quake more than ever it did under the earth-
quake.’’ (Laughter.) That is the fact that makes it difficult for some
Members to give a straight vote on this Bill. I know the House, T know
the Parties and how they are arrayed, I know that every Group is divided
and it cannot but be divided. These financial proposals, Mr. Deputy
President, set a premium on revision in tne Parties, they have set a
premium on the want of cohesion and unanimity in the various Parties.
and, therefore, if my Honourable friend, Sardar Sant Singh, wants to
know my attitude, I say I cannot ignore these facts. So far as these
new factories are concerned at any rate, this excise duty is certainly not
»n equitable duty, and I will try my level best to see in the Select Com-
mittee whatever I can get out of it for these mew factories which have
come into existence. I was telling the House how these new factories
have come into existence, and I wish to know from my Honourable friend,
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the Finance Member, whether he does not consider it a fair proposition
that factories, which have not had at least 12 months existence, should
be exempted for the first year from the payment of this excise duty. T
hope to press for that position in the Select Committee when the Bill
comes before the Select Committee.

An Honourable Member: Only for this year or even later on when new
factories come into existence.

Diwan Bahadur A. Ramaswami Mudaliar: Any factory that comes into
existence must have one year’s full working time before the excise duty
is levied on its production, so that it may have a favourable chance and
it might try to find itself on its own legs if possible. Another point,
1 should like to state which particularly concerns my Province. There are
factories in Madras which make sugar out of what is called the palmyra
juice.  The palmyra is a wild growth in my Province and there are
millions of trees, and nature has lavishly bestowed them on us. Today
the juice is extracted by the poorest labourers who climb the trees day
in and day out, tap the juice, boil it, and, after treating them, bring
them to the factories, and a sort of crude white sugar is made out of it.
Do T understand that this will also come under the provisions of this Bill ?
1 think it is most unfair that these factories which make palmyra sugar
shculd also come under this Bill. I think an assurance is needed from the
Finance Member.

Mr. B. Das: That does not come under the Bill.

Diwan Bahadur A. Ramaswami Mudaliar: I want an assurance not from
my Honourable friend, Mr. Das, I should like to have an assurance from
the Finance Member.

I do not want to go into the details of this Bill. But thcre are only
two considerations which I should like still to advert to. Many Honour-
able Members have already referred to the fact that, so far as the Indian
States are concerned, the provisions that are made there are not sufficient
to eafeguerd the interests of British India. We know that British Indian
capital and British Indian industries are already handicapped by your
extraordinary income-tax rates and super-tax rates and by all those other
taxss which are collected in British India and many of which are non-
existent in the Indian States. But I am not on that point. My Honour-
able friend says that the States will come to an agreement about this
proposal and agree to levy an excise duty. Has my Honourable friend any
‘means of ascertaining that the excise duty levied by these States is identical
with the excise duty that is levied in British India and that these duties are
going to be really collected? Is there any idea of an inspectorate which
will examine this question? ‘We all know the position with reference to
customs tariff and we all know that the Government of India find them-
selves in & hopeless position to enforce the laws or agreements which they
have come to with reference to the States.

Only one more point, and I have done. T remember in the course of
my speech on the Budget suggesting that the proposals of the Honourable
the Tinance Member had queered the pitch of the Federation. The Hon-
ourable the Finance Member contradicted that statement. He said that
he had done nothing of that sort, that he had not queered the pitch of
the I'ederation. I want to establish to the satisfaction of this House that
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it; is faut-. These excise duties were intended to be collected after the-
Federation was launched and an excise duty on sugar was one of those
that were specifically contemplated at the time of the discussion. What
has my Honourable friend done now? He said that the excise duties.
will be levied in British India, they will also be levied in the States, but
the benefit of that excise duty will go to the States. Now does. any
}—Ionourable Member think that once a State or a Province ge’ts a vested
u}terest in revenue, it will ever be possible for that State or Province to
give up that vested interest and divest itself of that source of revenue which
it once has got? ‘What has the Finance Member done with reference to the
match excise duties® Burma levied that excise duty with the permission
of the Gevernment of India a couple of years ago. They are collecting
18 lakhs of rupees, and my Honourable friend sees the justice of ear-
marking that 18 lakhs of revenue collected to Burma, so that she may not
lose the revenue to which she has already laid a claim and which ghe is
enjoying ab the present moment. If, therefore, this excise duty is now
coilected by the Indian States, no Indian State will be a party to making
!t a Pe(.]eral duty later on, if and when, and, if at all, a Federation ~omes
into existence. 1, therefore, venture to think that apart from ali oth
defects which this Bill sh i i i 'States
sfec ¢ s Bi ows, the idea of an excise dutv in the States
(la‘:il‘]iiciel:d on behalf'l of the States makes it distinctly improbable that
1 vev . e
p havin;.:‘ enues will have those sources which at one time they thought
Sir, 1 shall conclude only on this one note. I
! ) . 1 - i i
any svgar industry. I have no interest of any kindmi‘t.;3 : o g
T have ng s thy wi ] ) any sugar Induspey -
T have 1 sympa l'itl“qth the profiteers who are making enormous profits
do have some little svmpathy for those new con hi re just
starting under the shadow of the i i o Hous. ich are Just
) . protection which this Ho ;
and I want to see fair treatment gi use guarantecd ;
. ) : , given to those new com i If, i
Selert Committee, this Bill can be so panies If. in the
: ' » b amended o
shall contmpe to exist without the threat of r?linatz]ica:: ﬂlﬁe new factcries
levy of excise duty, but by internal competition of ’ ' merel_v.h; i .the-
e O e e thie. Bill would in that bran groasly unfair kind,
unacceptable to this House than it is now that transmuted form be lese.
" Rajs Bahadur G, Krishnomackariar: Si
Diwan Bahadur, with that storm [ o, my Honourable friend. the
v rm of eloquence and i
he is a master, has completely smashed me 183 St:tig periods, of which-
what I am talking, nor upon the subject .whjcho 111]: orali:;yt-bmg about
guilty, and T hope I shall not be one of those perso b ng. I plead
numerous literature that he has left open beforp s who, having read the-
his midnight oil, reading the thing through e us over which he has burnt
certain paragraphs, I hope I shall Eot- Irguii tl:md through. got by heart
havu.mg done all that can still only say on the ﬂgof(:)sfltg:ils o a person who
'[lO:h.; ﬁt m:%i up 3157 mind: T am per'p'lexed as to what to sav:'H’?uBg,‘ { gave
not be in that iti : AN 1T, ope-
with my igno position, and if I am not, I shall be perfectly sati e
y ignorance. And ' sfied:
ha i , ignorance of what? My H ;
that in Madras sugar-cane growers have not be trz onourable friend said
to know,—because I was going to put hi on freated properly. Tem glad
anything to do with g to put him the question whether he had
not. May T ver?re an}'thl;{zar p(;‘od o o nh s, —that he ha
. v v respectfully and very humbl t ' as
that flow of language with which you can I:sr:ve: ,athough I do not command
[ very respectfully and in all humility ask hi I];y amount, of abuses, may
cane growers he has met with, whet!:;er he i m bow Many cases of sugar-
is one of them and whether he

D
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in the majority of cases obtained a fair value from the factory owners?
That, Sir, is the only ground upon which you can make a statement and
not by those numerous experts and the mass of proceedings in the Com-
mittee, because I will tell you a little story about this.

There was a guru and he had about 10 or 12 disciples who were very
recalcitrant. ~He found always that his behests and commands were
disobeyed and so what he did was that one day he commanded his disciples
to bring a piece of paper each and write all the duties that the disciple should
discharge towards his master. Then he gave them time to get them by
heart, which they did. Now, you know that Brahmins go very early in the
morning to have a bath either in the tank or in the river. And so they
were going one day. Unfortunately overnight there was a heavy downpour
of rain and the guru and his disciples were going to the river while it was
still dark. There was a pool of water somewhere and the guru tripped and
fell down. He shouted to his disciples to pull him out, but they said, ‘‘No,
wait a minute’”’. They pulled out their instructions and they wanted to
know whether they were bound to pull out their guru when he fell in a pit.
It was not there. So they said: ‘“We are very sorry, but you gave us these
lessons, and this thing is not there. If you can come out yourself, so much
the better. We are not bound to do it, and, therefore, we have not trans-
gressed the guru’s instructions.’”” That, Sir, is the result of these gentle-
men’s reports. Each of them has got an axe to grind, and if they have not
got any axe to grind, he belongs to that community to which my Honourable
friend said I have the honour to belong,—they do not know what they are

saying.

Sir, talking of experts, technological and otherwise, perhaps my Honour-
able friend is not aware that there is a report somewhere in the archives
of that sugar technological expert that he has already given it as his opinion
that there is over-production of sugar in India. and that, therefore, fresh
factories should not be allowed to start. But he may settle that matter
between the Finance Member and himself. But I believe, and I have
reasons to believe, though I have not seen that report, that this is a confi-
dential and a very strong report sent by one of these technological experts,
I do not know who he is. Sir, as I said, T admit my ignorance, and, in
spite of that, if I support the principle of this Bill, T do not know whether
the Rs. 1-5-0 is like the laws of the Medes and Persians and could not be
altered.  So, whether the Finance Member, after recalculating all those
figures that myv Honourable friend, Lala Hari Raj Swarup, placed before
him, would be able to diminish or increase., or whatever it is, that is a
matter I do not understand. The Honourable the Finance Member savs
he wants monev. He has done so; others say, if you take less money, vou
will still have that monev. So vou make up the account with the Select
Committee, and I am not concerned with that. But what T am really
concerned with is. so far as the principle of this Bill is concerned, T am
quite at one and T was on the point that I was not doing it out of spite or
envy or malice. 1 am myself going 4o be in this trouble. If the negotia-
tions that T am on are ended, T hope at this time next year to start on
mv own hook a very big sugar factory in Hyderabad with my own sugar-
cane lands to the extent of six thousand acres.

Mr. N. M. Joshi: And add to the over-production.
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Raja Bahadur G. Krishnamachariar: That is justit. and Itell youit is
jn connection with that proposal of mine I was told that there was this
trouble that we are having over-production. The same report was sent t’o
Mysore. The Mysore people snapped their ﬁngel_'s at this gentlemans
zeport. They said, you do what you like, we are going to start our factory;
.and the rest of the negotiations are in progress.

I think I know a little bit of sugar-cane growing, and, so far as the
‘States against whom there has been such declamation, I believe the Honour-
.able the Finance Mewmber will beur me out when I say that he has already
received. a report from one of the Indian States that they are quite willing
to come up to their level on the question of match industry—I do not know
‘whether the communication has yet reached the Finance Department, but
:a friend of mine in Hyderabad told me that within 24 hours they had agreed
to the proposals of the Government of India and the reply had gome. I
-do not know anything about sugar: perhaps he was afraid to say something
.about it as I was myself interested in it. However, so far as the States are
-concerned, I believe the idea of the Honourable the Finance Member is
that the production of sugar in the Indian States will not in any way
‘handicap the production of sugar in British India and that they were trying
to enter into an agreement with these States, so that the price may be
‘the same all over; and, if they did not agree, steps would be taken when
‘their sugar crosses the frontier fo impose a duty upon that sugar in order
to bring it to a price at the same level as in British India. That possibly
:is the idea and upon that I do-not know that there was such a great neces-
8ity to declaim upon what the States would or would not do after having
heard what Mr. Mody had to say about the Viramgam line and all that
sort of thing. The reason why f,say that I will support the principle of
“this Bill is not that I am very jealous or envious or malicious about the 400
per cent that these gentlemen were supposed to make as profits, because
1 do not know anything about it—the Honourable the Finance Member
'said it was 400 per cent or something about that, and there is a hue and
-ery raised in all the newspapers; and in all this propaganda to which my
friend, Dr. Ziauddin Ahinad, referred, they say there is no such thing as
-400 per cent, and there was an offer today on the floor of the House that the
“Government might take up the whole concern and pay them ten per cent.
What a grand thing it would be if the Government, instead of going to the
sugar factories, would come to us, the land owners, and take awayv all our
land and give us the profit that they themselves, according to Lord Curzon’s
resolution, said that we were making, and we shall be perfectly happy. The
I_Ionoum.ble the Finance Member and all the other Members of the Execu.
tive Government would get so much of land instead of their cash income,
and then, in 8ix months time, these gentlemen will realise what the trouble
is and they will say ““You are perfectly right; you take away your lands;
we do not want them.” That will be the position that these gentlemen
‘will be reduced to; and what my friend, Dr. Ziauddin, said as a matter of
fcgauenge.reall)' does not amount to suything very serious: these gentlemen
will say ‘““Now we shall have the ten per cent out of the pocket of the
‘Government’’. Tt is all absolutely beside the point.

We have also been told that the price of sugar has gone down by two
4 P¥. runees mer maund, which T work out at about % ths of an anna
per seer. . But I know it for a fact, and T challenge anybody to make an
mnquiry, so far as Deocan and Madras is concerned, what we have been

D2
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paying the same price, whether before protection or after, and I say that.
not one pice has been lowered in our price . . . . . .

Seth Haji Abdoola Haroon Because you have to pay railway freight
on it to Madras.

Raja Bahadur @. Krishnamachariar: 1 know the reason, but T am
talking of the fact. What I am concerned with is that these gentlemen:
in Upper India started factories which came into existence like mushrooms,
made these huge profits, and now cannot get rid of their extra stock, and,
consequently, they have got to find a market locally, and as the locaf
market can only consume a certain proportion and as their stock will grow
from had to worse if they are kept, they have got to get any price, and,
therefore, they come and tell this House that the value has gone down by
two rupees. Who benefits by it?

Seth Haji Abdoola Haroon: The railways,

Raja Bahadur G. Krishnamachariar: Very well. The fact of the matter
is, these gentlemen have got their profits in their pockets, and, for the rest
of it, they are quite happy if they gave it to the railway; but what about
me? It is my money that is paid: it is I from whom the money would
have to be got if this Re. 1-5-0 is not going to be levied from these gentle-
men. Whatever may be the cause, I am stating the fact, and it cannot
be challenged that the price of sugar, even if it had gone down by two rupees:
as claimed by these gentlemen, has not benefited us in any way. Why
should T then sympathise with these gentlemen? Is it because they are
deprived of the chance of making more money than they are actually doing?
Come to me. See what I, an agriculturist, am making after doing the
work all the year fromn morning till evening in my field, regardless of rain
and heat, snow and sleet. Measure my profits; take twice that measure
and be satisfied. Why do you want to have a cross cut to become rich as
quickly as possible? Do not do that. We were told that this Bill is very
wrong in principle, because it taxed production, that is to say, because the
sugar was produced. I never studied political economy or public finance or
any of those things, and if I make any mistake, I want the House to pa.rdon
me; but I believe that in agriculture, productxon and production alone is
taxed. The Government, taking Lord Curzon’s minute, said that they were
entitled to 50 per cent of the net produce. If taxing produection is in-
advisable, then T agree at once, and I ask for relief regardmg the
agriculturist; then the Government would be hard put to it to find out
money to carry on their administration. You can only tax when a man
produces: you cannot tax & man who is lying idle on his sofa day in and
day out: he does not produce anything, and, therefore, he does not pay
any tax. You go to the fields and till the soil and produce grain, and,
directly the grain is in vour hands, the Government come and sav "Gwe
me mv share of the prodnce.”” Consequently, it is a great fallacv to say
that this Bill is a tax on production and that you cannot tax production.
Production is the onlv thing that is faxed in these matters. and even that
areument does not appeal to me. T, therefore, submit that barring whatever
chanoes mav be madp reearding tha interasts of the Gnv’gmmpnt T am
entirely in Tavour of the principle of this Bill whi¢h T heartilv ‘support.
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There are only two matters on which I would like to submit to this
House a few observations: the first is about this khandsari sugar. My
friend, Mr. Maswood Ahmad, has said a great deal about it, and we in the
Madras Presidency do not understand what this khandsari means, and no
term is being used which would convey to us an idea exactly of the

process . . . . .
An Honourable Member: It is a cottage industry.

Raja Bahadur G. Krishnamachariar: That is why I am troubled about
it. What we do in Southern India is this: my friend, Mr. Bajpai, has
been telling me that we are overproducing rice; that our trouble does not
lie in our not being able to produce or in our not being able to find &
focal market, but that we have got more than the local market can con-
suine, and our price is not in demand elsewhere. The remedy is to change
-our crops as far as you possibly can. Now, long before the Government of
India woke up to this position, the landholders and cultivators arrived,
both in Tanjore and Trichinopoly which at one time carried the credit
of being the granary of South India, we had to change our crop and we
have taken to sugar-cane. Of course, we cannot afford to experiment very
largely on sugar-cane upon the principle that we should not put too many
-eggs into the same basket. Therefore, what we do is this. According to
cur resources, we grow 10, 15, 20 or 50 acres, and, within a radius of, say,
two or three miles from a centre. all the cane that is grown in the locality
is brought to a spot where there is a sort of wheel which crushes the cane,
and juice is taken out. The juice is then boiled and made into gur. I do
not know at what stage this khandsari comes into existence, but if the idea
of the Bill is that our process, which begins from the crushing and manu-
facturing into gur without any mechanical power, that our process which
is undertaken only by man power or bullock power, should be touched,
then I strongly oppose it . . . .

An Honourable Member: No, it does not,

Raja Bahadur €. Krishnamachariar: I hope it will be made clear, but
I gathered from what my friend, Mr. Morgan, said that any of the raw
products from which sugar or gur is made should be brought within the
purview of this Bill . . . . |

Mr. Q. Morgan: May I interrupt my Honourable friend? I did not say
that at all. T did not say that gur, rab and palmyra should be taxed. I
was the peoplc who bought these things as raw material and produced
-sugar who should be taxed. Gur does not come into it.

Raja Bahadur G. Krishnamachariar: We manufacture sugar ourselves.
I myself manufacture gur. I cultivate about 50 acres of land every yesr

in rotation and I first make gur and ther. convert it into brown suger . . .
Dr. Eiauddin Ahmed: It is called khand.

oL T
: bore suc mngs. e villagers adopt ‘the boili
process, and produce brown sugar from gur. * ® .
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Now, if this thing will not come within the purvww of this Bill, I shalk
hava no quarrel with it at all, because, it is a cottage industry, it is an
industry which the agriculturist is perforce driven to undertake, because,
sc for as the southern districts of the Madras Presndency are ooncemed
the regular crop of paddy has no ready market in these days.

Then, the next point is about palmyra jaggery. I believe this palmyra
jaggery is converted into sugar, but it is not done on a very large scale.
I do not know if the House is aware of the fact that palmyra jaggery
has from time immemorial been prepared, not for using it as sugar, but
for using it in the Ayurvedic system of medicine. It is' sometimes made-
into candy and sometimes into gur, and, in both cases, they are used
‘mostly for medical purposes. I believe quite recently they have started &
factory to manufacture sugar out of palmyra juggery. The sugar made
from the palmyra jaggery is more brownish in colour than the ordinary
sugar that we make out of gur. I hope this Bill wil] not rope in the poor
people who make sugar out of pualmyra jaggery. I am also in a way
interested in it. I have got about 3.000 palmyra trees, and the man who
leages them makes the gur and is able to find a local market for it. That
ic one of our cottage industries, and I hope this Bill will not bring within/
its purview this small cottage indusiry. Except for these two things, I
consider that the principle embodied in this Bill is verv good, and I
strongly support this reference to Select Committee.

There is only one observation I wish to make about the procedure that
is foilowed in the House, and it is this. A large number of Members have
been selected to serve on the Select Committee, and I have always observed
that those who go to the Select Committee are the longest in their argw-

ments, and, after a certain time, the President says: ‘‘Oh, 85 Membem
have spoken, and I am not going to allow any more discussion, ns the
matter has already been discussed sufficiently™”. 1 state, as a matter of

fact, that we, who do not go into the Select Commtttee, I respectfully
suhmit, as a matter of prmcnple should lay down what points shall be con-
sidered by the Select Committee, and if these gentlemenr who. have not
even made up their minds as to what to do and what not to do, but take up
most of our time, on the floor .of the -House, some of us poor fellows
do not get sufficient time to deve}op our arguments or to say what we have
got to say, I submit that this is a. matter which requires the attention of
the Honourable the Fresident, so thal, as a matter of convention, the
thing may be settled, that is to say, those who go to the Select Com-
mittee should not speak at least at the early stage of t,he Bill. That 18.
a.ll tha‘ I have ‘got to say now.,

'Mr. Muhammad Yamin Khan: Sir, T strongly support the obsorvatlon
just made by my Honourable friend, the Raja Bahadur, that Members
who go to_the Select Committee should not make long speeches on_the
floor of the .House . . . . B

An Honourable Member: Why not ?

Mr. Muhammad Yamin Khan: If they have anything to say, they: xan
do so in the Select Committee. For whoee benefit are they expressing
their views here? It is for .their own benefit. - ‘When:a motion is made
for reference to Select Commlt,tee, it is intended that the Members who-
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lect Committee should derive some benefit from the views of
gl(:ozg %lgngsrable Members who will not go to the Select Committee, bpt
if they also make a speech here, 1 do not know for who§e benefit they will
be expressing their views, because in the Select Committees the Members
who are selected will have greater opportunities to express their views.
So I think a convention should be established in this Housg by which those
Honourable Members who will go to the Select Committee should not
speak in the first stage when a motion is made for reference to Select
Committee, except to the extent of saying whether they agree to the
motion being referred to Select Committee or not. Beyond this they should

not . . ... .

Mr. O. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): May I suggest to the Honourable Member from Meerut
whether it is not to the point for members of the Select Committee to
speak out their views, so that this House may see that they are fit enough

to work in the Select Committee . . . .

Mr. Deputy President (Mr. Abdul Matin Chaudhury): Order, order.
Instead of giving directions to the Chair, it will be better for the Honour-
able Member to proceed with his speech.

Mr. O. S. Ranga Iyer: I was making a suggestion. Probably the Chair
did not follow the Honoursble Member from Meerut. As I interrupted him
and he gave way, I asked him whether it was not. fit and per for
members of the Select Committee to place before the Honse their quali-
fications by speechification to sit in the Select Committee . . . . .

Mr. Muhammad Yamih Khan: My friend’s obsérvatiotis are always of
good humour. He wants to test the ability of the Members who go to a
Belect Committee. T have no quarrel with him if ~that is his objeect.

'Well, Sir, T shall not take thé time of the House in referring to
statistics which were prepared in 1929, as was done by my friend, Mr.
Mudaliar, nor do T wiht to go into the prices of different articles as was.
done by Dr. Ziauddin Ahmad. Here I am a practical man, and I represent
only two sides, one as a consumer and.the other as a representative of the-
cane-grower. So far as I am concerned. I don’t want to be too hard on
the E&oddcer either. T don’t agree with what Dr. Ziauddin Ahmad or
Mr. Mudaliar said that the protective duty was levied by the Government
simply for the sake of revenue. T think a great demand was made for
this, as far as I remember, by my friend, Mr. Abdoola Haroon, because
he was miostly interested in the sugar industry, and he made out a case

that there 'should be a protective duty ... . . .

. Seth Haji Abdoola Haroon: I think mv friend, Mr. Yamin Khan, is
m‘uinpg‘n mistake. T spoke when the Sugar (Protection) Bill came up in
1932, but'the sugar duty was levied as s protection duty before 1982.
Till September, 1931, all these duties of Rs. 9-1-0 were levied by the Finance
Member, while the Sugar (Brotection) Biil came out only in 1982, - -

. Mr. Muhammad Yamin Khan: I am referring to the Protection Bill.
b say that when this duty came in, it was welcomed by my Honourable

friend, and he 'said in support of this that it would help the sugar industry
of India. ' T gay that it was not merely for the purpose of getting more
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‘revenue. but the idea at that time was that this duty would help the growth
.of sugar industry in this country and would help the people in competing
with foreign sugar and would give an impetus to those engaged in the
growing of sugar-cane. It is the duty of the Government to see that the
prices of cane are fixed and that people who control the poor growers of
cane do not exploit them. For this purpose, I remember the United
Provinces Government issued—it cannot be called an order, but it was a
kind of suggestion—that seven annas per maund was a reasonable rate to
pay to the cane grower. My Honourable friend said that nine annas have
been paid in the Meerut Division. What a wonderful statement he has
made!

Lala Hari Raj Swarup: Do vou deny this statement ?
Mr. Muhammad Yamin Khan: Absolutely.
Lala Hari Raj Swarup: You are incorrect.

Mr. Muhammad Yamin Khan: Can he tell me in what month, for how
many days, and in what factory? Was it Mansurpur?

Lala Hari Raj Swarup: Yes. 1t was Mansurpur and Daraula.

Mr. Muhammad Yamin Khan: I can prove that at Mansurpur, in spite
of the Government’s order, only four annas and six pies were paid. T have
received lots of complaints from people living there.

Lala Hari Raj Swarup: 1 challenge my Honourable friend. It was
never paid in Mansurpur.

Mr. Muhammad Yamin Khan: I can prove by evidence of thousands of
cultivators that only four annas and six pies were paid. Can my Honour-
able friend deny this that all the factory owners in the Meerut district,
which have sprung up to something like eight or nine in one year’s time,
have combined together and passed a resolution that nobody should pay
more than six annas for the cane? The man takes the cane from five or
six miles in a bullock cart, and when he reaches the factory, they say,
it is worthless and they are not going to purchase it. The man cannot
take it back to his village, and, moreover, the area has been divided
‘between the different factories, so that there should be no competition
'between one factory and another, and the factory owners have agreed
:among themselves that they will purchase only from the areas allotted to
‘them and from nowhere else, so that the poor man cannot take his cane
to any other factory, because nobody else will purchase it. It is an open
:secret that the Daraula factory, which was put up only two or three
wyears ago, has paid back its capital. If there is protection, is it in the
interests of the people who invest their capital or in the interests of the
«cane grower gnd the consumer?

[At this stage, Mr. President (The Honourable Sir Shanmukham
‘Chetty) resumed the Chair.]

If these people had been generous to the cane grower, and, at the same
time, making profits for themselves, nobody would have any grievance,
1 would not grumble at it. I say that the industries of India must be

J
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helped, but it does not mean paying 50 per cent profit at the cost of the
.consumer and at the cost of the cane grower. That is asking too much
‘from the country; that is taking too much advantage of the patriotism of
the people. I went to England last year and returned within six .mont.hs,
-and, within that period, I found that at distances of ﬁ\[e or six mllgs
‘sugar factories had been put up—I saw four factories rising during this
short time on the Ghaziabad-Meerut Road.

‘8ir Cowasji Jehangir: Are they working now ?

Mr. Muhammad Yamin Khan: Yes, they are all working. Some factories
have worked for five or three or two months, and if they have not got
back the whole of their capital, they must have got back at least 30 per
cent, because they are not paying proper price for the cane. My Honour-
able friend, Mr. Mudaliar, says that we must give one year's advantage
to the factory owner to build up the factorv. What does he mean by
one vear? Does he mean from April to the end of August also to be
‘included ? Factory owners who have started in October have already made
‘tremendous amounts of money by the 31st March. They have got nothing
to do on the 1st April except, probably, crushing a little bit of cane which
“is remaining there. No cultivator can afford to keep cane in his field
after the 31st March, because he must have the field clean for the next
year’s crop. The time for crushing cane is from about the 15th of October
.or the 1st of November to the 31st of March. They have this year already
made it. I have no grievance if a reasonable price for cane ie given. The
‘factory owners must be allowed 15 per cent as margin for profit, and if

- ‘the industry cannot go on, if nobody is willing to invest his money with
a return of 15 per cent profit, then I think it is useless to try to have
any factories in India. 15 per cent is quite sufficient,—if they can have
15 per cent dividend or net profit on their capital.

Sir Oowasji Jehangir: 15 per cent dividend ?

Mr. Muhammad Yamin Khan: If the Honourable Member anly knew,
‘he would jump up and invest all his money tomorrow in the United
Provinces. They are getting 50 per cent. If the Honourable Member
‘knew that, he would have invested all his crores in the United Provinces.

3 Seth Haji Abdoolsa Haroon: Can the Honourable Member give any
instance of a factory whieh gave 50 per cent dividend this year?

Mr. Muhammad Yamin Khan: If not this year, last year. The Daraula
factory has paid back the whole of the capital in two years. With nine
lakhs of eapital, they made six lakhs in one year,

Seth Haji Abdoola Haroon: If it made six lakhs, can the Honourable
Member say how much it paid as income-tax ?

Mr. Muhammad Yamin Khan: Thaet is why they have this device of
purchasing through the contractors. Some body asked, why they pur-
~chased through the contractors. This is how they hoodwink the Income-

. tax Officers, —because the profit is scattered among so many different
people. One book ie kept separate for real accounts, and another is kept
for inspection by the Income-tax Officer . . . . .
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Seth Haji Abdoola Haroon: When the Honourable Member says 50 per
cent, does he realise that they have got to pay charges for manufacture,
for fuel, for labour, etc. Or did he mean 50 per cent net profit?

Mr. Muhammad Yamin Khan: I am just coming to that. It is 50 per’
cent net profit, because I know for a fact that, excluding cost of the
machinery, the cost of production,—the price of sugar came only to five
rupees and a few annas and they sold sugar at Rs. 11 a maund. This
was the selling price. It comes to cent per cent profit. 1f you take the
incidental charges, the depreciation value of the machinery, and so on,
into account, it comes to 50 per cent profit.

Sir Cowasji Jehangir: What is the gross profit ?

Mr. Muhammad Yamin Khan: The cost of making sugar came to five
rupees and a few annas only, but they sold the same thing for Rs. 11.

Mr. A. Das: Last year the prices were never Rs. 11.

. Mr. Muhammad Yamin Khan: But thev have been selling at this price
for the last three years. Some factories have paid their capital. They
have got no grievance. If my friend wants to contest my statement, let
him produce the accounts before Dr. Ziauddin Ahmad, though they may
hoodwink him more easily than they can hoodwink the Income-tax Officer.
I am ready te sav this that they get 50 per cent profit. They have got
"no reason to complain. They should not get the whole of it. A portion of
that must go to the consumer or to the cane grower, and, if this cannot
be done, let it go to the public funds. I do not want to ecrush this
industry. I would rather use the sugar made in India than the sugar:
imported from Java. 1 would like to encourage it myself. When you-
complain about the poor man's salt, why not about the poor man’s sngar"
The poor man uses more sugar than salt.

Bhai Parma Nand: May I ask if vou adwoeate nationalisation. of industry:
as well as nationalisation of land ?

Mr. N. M. Joshi: T do.

Mr. Muhammad Yamin Khan: I am prepared to sell my ‘land to-
Government at half the price that it would have fetched in 1926. T am
ready to sell the whole land today and lel the G0vernment dlstrlbute it to-

‘anvybody.

Sir Cowasji Jehangir: T{ there are more Joshis about, you will have to-
give it away for nothing. NPT

Mr. Muhammad Yamin Khan: I wish more Joshis could come and take-
away my land, and then I shall take away the-mmoney of - other people.
T

-1f 'somebody - robs ‘me, T shall not sit quiet. I shall go and loot the
'houses of others.-

'.'I.'Ile ‘Honourable Sir Brojendra Mitter - (Lea.der of the House) Then the-
whole thing will be going tc Mr. Joshi? . N
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Mr. Muhammad Yamin Khan: I am not one of those who will sit quiet.

T do not want to disclose the secrets that have been told to me in confidence

bv people who approached me with the request that I should become a
di‘;egtof of certain companies, but I may tell this that even the factories
which have been put up this year are making as much as 35 per cent

net profit now.
An Honourable Member: Quite wrong.

Mr. Muhammad Yamin Khan: By going through the figures which I
have got, I can tell you that that is a fact.

Seth Haji Abdoola Haroon: If he knows very well that they are making
85 per cent profit, I can arrange for his getting some contracts. He
can allow 15 or 20 per cent and take the rest and make a little money.

Mr. Muhammad Yamin Khan: I am not in that line, and I do not
know anything about the factories my friend is talking of.

When my friend, Mr. Mudaliar, was speaking, he said that his Province
was not such that it was not paying properly to the cane grower. I asked
him the question as to what Madras was paying. I got no answer. He
said that the Madras cane grower had no complaint. But he had no figures
to give me. He could not tell me whether the cane grower there was
getting near about five annas six pies or not. He did not answer. Mr.
Mudaliar does not know anything about it. He comes up and sdvocates
his cause with great ability and eloquence and force, but he knows nothing
about what he is talking. He simply gets up and says that his Province
has got no complaint. He quoted what Bihar was paying . . . . .

Rao Bahadur B. L. Patil (Bombay Southern Division: Non-Muham-
madan Rural): The cost of production, according to the Tariff Board, was
estimated at Rs. 1-12-0 per maund. So it must be a litttle more than
that. This is to be found in the book written by Mr. Gandhi.

Mr. Muhammad Yamin Khan: In what year was this?
An Honourable Member: Tt has been written just now.

Mr. Muhammad Yamin Khan: I cannot sccept what my friend has said.
I am glad to note that he fills the gap which was left by Mr. Mudaliar.-

.. Raja Bahadur @. Krishnamachariar: It is only the cost of production
that he is quoting.
th:uo Bahadur B. L. Patil: Tt must. therefore, be something more than
at. '
Raja Bahadur G. Krishnamachariar: ‘‘Must” is another matter.
~ Mr. Muhammad Yamin Khan: The question is what exactly they are
getting. .Is my Honourable friend talking about the Bombay Presidency ?
Rao Bahadur B. L. Patil: It is Madras.

‘Mr. Muhammad Yamin Khan: My Honourable friend’s answer does not
satisfy me as to what they are paying to the cultivator. I want Mr.
Mrudaliar to tell me that, » '

.~ Maulvi Sayyld Murtuza Sahib Bahadur (South Madras: Muhammadan):.
We pay more than any othér Province ?
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Mr. Muhammad Yamin Khan: I do not know what is meant by
““more’’. It has been said that Bihar and Orissa pays five annas six pies
on an average. This word ‘‘average’” is a very good word. Mr. Hari
Raj Swarup said they paid up to nine annas. They might have paid this
to a single individual, and that cannot be quoted as an instance. Five
annas six pies average means that some people must have been paid six
annas, some five and some people less than five annas also, and five annas
for a maund of sugar-cane is not a reasonable price.

Seth Haji Abdoola Haroon: May I ask one question of the Honourable
Member? He belongs to Meerut. Can he tell me, if the people there are
making gur from the sugar-cane, at what price they are getting the cane,
when they are making the gur?

Mr Muhammad Yamin Khan: My Honourable friend knows that very
well. He has been in the sugar business for a long time, and he knows
ag much as I know (An Honourable Member: ‘‘More.””) that gur is not
produced by the people who purchase the cane crop. Gur is alwayvs pro-
duced by the man who grows the cane himself. The man, who has got
iand, say, up to 100 bighas only, runs one kauloo—a crushing machine
that is worked by the same bullocks that the man has and which are meant
for his other cultivation purposes, and he gets juice out of that which does
not come out thoroughly, and this man makes gur himself. Now, he is
at the mercy of the people who sell in the market. The cane is never
purchased by him. Therefore, I cannot give my Honourable friend a
reply.

Seth Haji Abdoola Haroon: I know they are making gur. I know
very well that these cultivators are manufacturing gur themselves. But
if they are crushing their own cane and making gur, you know the price
of gur in the Meerut market, and you know also how many maunds of
cane are crushed in order to get one maund of gur. And from that, it
can be imagined what price . ... .

dlr. President (The Honourable Sir Shanmukham Chetty): Order,
order.

Mr. Mukammad Yamin Khan: 1t is for the Honourable Member to
calculate it. The poor man must sell his gur at any price that he can
get. Only those people make gur who have got no other means of selling
their produce, and if they make gur, they must sell it at once; otherwise, *
if it is produced at a time when the harvest is over and the revenue
collector is there, he cannot leave him ten days and he is at the mercy
of whatever prices rule in the market. Gur, which is often sold at two
rurees or three rupees a maund, has, after two months, been sold for
eight rupees a maund. People who have purchased gur at two rupees or
three rupees a maund have made a tremendous amount of profits—cent
per cent often. But, sometimes, if there is a shower, then the entire
qusntity becomes useless. The question of gur is very delicate: and if
the bania in the market by purchasing and storing his gur sometimes makes
cent per cent profit, he stands to lose sixty per cent or so by one shower
of rain at Christmas time. Probably the man is bringing his gur from
his village to the marketing place and the whole gets melted on the way.
There are three parties—the consumer, the producer and the grower of
cane, and who is getting the best advantage?
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An Honourable Member: The contractor.

Mr. Muhammad Yamin Khan: Is the consumer getting it? No. We
had expected that the sugar factories, instead of getting fifty per cent or
thirty per cent, would be content with twenty per cent, aqd that they
must reduce the prices. 1 find that my friend, Raja Baha('lur
Krishnamachariar, said that He was not getting even one pice less. I think
I am paying just about the same price. I do not purchase from the
manufacturer, 1 purchase it from the retail dealer, and the middleman
always gets it. The middleman does not leave much difference. That has
alwairs been the basis of my support with regard to the salt tax, because
I know that it is the middleman, and not the consumer, who géts the
advantage. If all this is threshed out in the Select Committee, so that
all reasonable profit is left to the factory owners, I will not grudge 1t;
but if they want to exploit the cane grower and the consmer, then, I. as.
a representative of both, must protest against it.

Then, I want that the industry must prosper for two reasons, because.
I want the people of India to have more employment, and I want that
India’s money does not lie idle, but is properly utilised, so that a lot ot
people may be employed. The second reason is that if more factories
come into being, then morc sugar-cane will be purchased, and if more.
sugar-cane is purchased at reasonable prices, then the price of the land wiil
not fall down as it has fallen down recently,—and I want to keep up the
price level of the land. As a representative of the zamindar, it is my
interest als> to see that the price of land does not go down and the people-
do not financially suffer. They have got their capital fixed up in their
factories and they would not like it to be reduced to fifty per cent.
Similarly, T do not like my capital to be reduced to fiftv: per cent. On the
contrary, I would much rather like to see the price of land restored to.
the previous level, and that can only be attained if the prices rise. This
cannot happen if the factoriess that have been growing take to a graat
deal of exploitation of the cane growers. All these matters will be desalt
with in the Select Committee, and, therefore, I support the motion for.
reference of the Bill to a Select Committee. But I must not be misunder-
stood: I am in no way against the factory owners, I want to leave them.
a fair margin.

Seth Haji Abdoola Haroon: Sir, before I now rise to sreak on the.
subiect, I liave heard mv Honourable friends, Dr. Ziauddin Ahmad, Raja
Bahadur Krishnamachariar and Mr. Mvhammad Yamin Khan. All these.
¢three Honourable gentlemen are supvorting the motion for reference of the.
Bill to a Select Committee. Of course they have their own oninions and
they have their richts to sav whatever they like. but I find that they are
not acainst the industry itself, nor do thev want that sugar shovld not be
manufactured in Tndia. but thev have some idea that the suvar manufac-
tures are makino huee profits; and, besides that. thev have complaired that
thevy are not getting nroper cane wvrices for the cane erower. All these
thines thev have understood chieflv from the Treasury Benches and
especiallv from the sveech of the Honourable the Finance Member.

Dr. Ziauddin Ahmad: T was never here at the time.

Seth Haii Abdoola Faroon: Well, vou must have read that sneech:
:md T krow that the Honourable the Finance Member has heen creating -
in this House some such impression and he brought forward some view
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backed by facts and figures before the House that, according to his infor-
mation, at any rate from my friend, Mr. Mody,—and he said in his speeca
also a few words, and I am quoting here from & newspaper cutting.
This is what the Honourable the Finance Member said : .

“The poini I want to make is that the public of India have made a tremendous
sacrifice to see this policy of making India self-supporting. It does not lie in the
mouth of the manufacturers to come and say that it is unjust and unfair if you
reduce our 400 per cent profit to 300 per cent profit.”

Thege are the words of the Honourable the Finance Member. If &
responsible Honourable Member uses these words in the House, 1 think
I can say that there are many Honourable Members who do not know much
about this industry, nor the trade itself.

The Honourable Sir George Schuster: I have already explained to the
House, and the context ir. which I used that sentence makes it perfectly
clear that I was referring to the capital appreciation of the shares. I was
dealing with the argument that we have been approached as people who
were doing injustice to people who bought shares at very high prices.

Seth Haji Abdoola Haroon: Thank you very much for saying this mueh
about the shares. But my friend, Mr. Yamin Khan, understood it the other
way.

Mr. Muhammad Yamin Khan: T did not say that the price of the
shares has gone down by 50 per cent.

Seth Haji Abdoola Haroon: You said that the manufacturers made =
profit of 50 per cent.

Mr. Muhammad Yamin Khan: Yes, I did say that.

Seth Haji Abdools Haroon: Sir, I am very glad that by and by every-
thing is being cleared up, and, when we go in the Select Committee, many
things will be cleared up to the Honourable the Finance Member and other
Members. My friend, Dr. Ziauddin Abmad, Mr. Yamin Khan and the Raja
‘Bahadur, said that they were paying the same prices. From this you can
find, Sir, how ignorant they are of the market and the price of the sugar.
Of Course. they are Honourable Members, and the suppliers know that they
are Honourable Members. If they knew something about the trade, things
would have been different. I know that my friend, Dr. Ziauddin Ahmad, is
an economist and a mathematician, and my friend, Mr. Yamin Khan, is a
zamindar and a Bsrrister. But T will beg their pardon when I say that
they do not know much about the market. They do not care about thesc
small things, and, therefore, they are being charged at a high price.

Dr. Ziauddin Ahmad: May I say that when I found that I could not get
sugar here at more than 31 seers for a rupee, T had to send for it from
the factory at Gorakhpur in which I am interested.

Seth Haji Abdoola Haroon: I think the Honourable the Finance Member
did not deny that the sugar market has gone down within the last two
vears by three rupees a maund. When Government gave the protection,
the market went down by three rupees a maund. The market went down in
Cawnpore and in Calcutta, and my friends say that they are still paying
the same price.
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Mr. Muhammad Yamin Khan: May I ask the Honourable Member
-whether the market has gone down, because the fz}ctory owners reduced
the price or they were forced to gell at the reduced price ?

Seth Haji Abdoola Haroon: I may inform my Honourable friend that we,
‘the businessmen, are always guided by supply aqd demapd. When we find
that the supply of sugar in Meerut is more than its requirements, we try to
send it to the Amritsar bazaar and sell it there. And when we find that
the same is the case wtih Amritsar, we sen('l it to Karach}, and so on. But
we were charging you before the import price in Kargchl and toda:y we are
cnarging you the price which we have to pay Karachi plus the freight from
Karachi to Meerut which comes to about Rs. 1-8-0. Therefore, wd have
to reduce our prices. We cannot charge you the same price as we are
charging at Karachi, beciuse we have no organisation of sugar selling
.agencies.

Mr. Muhammad Yamin Khan: My Honourable friend has probably mis-
understood me. They are making the profit in-Meerut and the United
Provinces to the extent that they are losing in Karachi.

. Beth Haji Abdoola Haroon: No, Sir. Again, you have misunderstood me.
We. have to sell our sugar, because the production is so large that the
United Provinces or the Punjab are unable to consume it. We have to send
it to the ports of Karachi, Bombay and Madras. I have sent the manu-
factured sugar to the Madras City, and still my friend, the Raja Bahadur,
says that he is not getting it cheap. But how can he get it cheap? I have
to pay freight from my factory to Msadras which comes to Rs. 1-8-0 and I
have to sell it in Madras at a price which is about two annas less than that
of Java imported price. This is our difficulty.

Sir Cowasji Jehangir: Notwithstanding all thst, what profits are you
:making ?

" ‘Seth Haji Abdoola Haroon: I am coming to that. I am ready to produee
my accounts before any authority. '

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
“‘Which account you mean, whether the real one or the one which is prepared
for the return of income-tax?

Seth Haji Abdoola Haroon: | have started the sugar factory only this
year. Sir, everybody is entitled to his own opinion. and I have my opinion.
Although the Honoursble the Finance Member said mueh about the con-
sumers giving this large protection to the sugar industry, my friend, Diwan
Bahadur Ramaswami Mudaliar, has already said on the iloor of the House
that this duty was not levied for the protection of the sugar, but that it
was levied hefore the Protection Bill was itself passed. Of course, we have
got a sort of guarantee now that for the next seven or 15 years this duty
will remain. But, as a businessman, 1 have always been of the opinion
that the present financial position of the Government is such that they will
not be able to reduce any duty. They are increaging the duty day by day.
.and they will continue to do so unless and until they try to reduce their
own expenditure. :

Sir, the other day, my Honourable friend, Dr. Ziauddin Ahmad, brought
-dome figures before the House. He said that till then the Governmex;t had
dncreased the taxes by 46 crores, but the position was the same as it was
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in 1930, and, after increasing the taxes by another 83 crores in 1934, we find'
the position is the same. So is the case with income-tax. After increasing
the rate by 13 or 14 crores, we find the revenue from income-tax has gone
wwn by 14 crores. I know that all the duties that are levied are not going"
to be reduced. 1t is not true with regard to sugar only, but also with
regard to other articles. Upon all the articles the Government have been
levying a customs duty. Can you poeint out any article on which Government
have reduced the duty or reduced the surcharge? Instead of reducing the:
surcharge, the Government are enhancing the excise duty. What is the
meaning of all this? The meaning is that Government wsnt money. I
understood it properly. But, then, why are the Government saying at the
same time that they gave us so much protection, and the public and ihe
tax-payer cannot afford it ? Why should they say that the public are grumbl-

ing at the protection ?
An Honourable Member: The protection is there, it has not been reduced..

Seth Haji Abdoola Haroon: Yes, the protection is already there. Can
s5pax YOU show me one article where protection is not there ? - Besides
" that, if you look to the present position of the sugar industry
when it started, when it commenced, and how long that industry has been
established, you will find that, on account of the high revenue duty, people
have started sugar mills. I have got here the figures which the sugar
technologist has collected. You will see that in 1930-31, there was no-
Sugar (Protection) Bill and there were then 21 mills and they went up to 29
on account of the high revenue duty. In 1930-31, the mills went up from 29
to 82, and in 1932-33, the number went up still further to 57. Your Bill
was passed in March, whereas the factories have already been erected by
many people and they commenced work already without the Sugar (Protec-
tion) Bill. When protection came in, many people started sugar factories,
with the result that their number went up to 184. Six new factories will be
erected within the next year, so that the total will be 140. If you look
at the figures, you will find how these people, who have erected 134 factories,
have helped the various Government Departments. These factories have
given employment to a vast number of labourers, the railways, the Posts
and Telegraphs, and several other Departments have benefited enormously.
(Hear, hesr.) The other day, my Honourable friend, Sir Joseph Bhore,.
brought forward a Budget with 2} crores more income than last year. I
submit that, out of this extra sum of 2} crores, at least 1} crores would
have been paid by the sugar factories in the shape of railway freight for
the machineries they brought from outside Indis. Sir, a sugar factory with
a crushing capacity of 400 tons has to erect a machinery worth 83 or 7}
lakhs, and another seven lakhs we have to spend on the erection of buildings,
materials, railway freight, and so on. I can give you my own instance.
When I brought my sugar machinery imported to Calcutta and brought the
same to my place, I had to pay a railway freight of Rs. 73,000. Wheress, my
place is only 350 miles from Calcutta, there are many other sugar factories
which are more than 700 or 800 miles from the ports.

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-

able Member can resume his speech tomorrow morning.

The .Assembly then adjourned till Eleven of the Clock on Tuesday, the
3rd April, 1934.
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